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Order of the Tr, 	 a.- 

present a The Hon'bl.e Mr. Justice 
G. Sivarajan, 
Vice—Chairman 

The Hon'ble Mr., K. V. 
Prahiadan, Mnber (A). 

Heard Mrs. K. Deka, learned 
counsel for the applicant and also 

Mr. M.U. Ahned, learned Addl.-C.G.s. 

C. for the respondents. 

Issuq urgent notice to show 

cause as to why the application shall 
not be admitted. 

Written statement, if any, 
? to be filed within four weeks 

from the date of receIpt of copy 

of the notice. 

Post.on 17.6.2005. 

Vice-Chairman 
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L 	1,  

94/2005 	

uI 

1796.2005 	Heard Mrs. K. Deka,learned 
counsel for the applicant, Mr. H. 
U. AIined, learned Add?. C.G.S.Ce 
for the Union of 1ndia and Mrs. 
R.S. chowahury, learned counsel fox 
the respondents No.. 2 and 3. 

At the request of counsel for 
applicant the case is adjourned. 

Post on 1.7.2005. 

H nber 	 Vic e-Chi rman. 
mb 

01. 07.2005 At the request of cou'14,se1 for 
the applicant the case is adjournëd.. 
to 29.7.2005. 

Vice-Chairman 

At the request of Mr.G. Rahul 
learned counsel for the Respondents 

case is adjourned to 30.8.05. 
Issue notice on the -  .Pep,ndents 

in the O.A. and in the H.P. 	. 

Vice-Chairman 
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mb 

29.7.05. 
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30.80Q 	Counsel for the parties are present- 

Post the ratter before the nt availa-

bie L)ivision Bench, 	 p7 
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QAVk Vice ghairrna 
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Case 	fo;;;i 

• 	 -. 

5.10.2005 	Post on 22.11.2005.Xf the 
written statement has not supplied 

to the applicant the same will be 
urnisheQ -  to the -ppIicant. 

I 	
I -  ~ermn e rr 	Vice-Chairman 

22.1192005 	Post before theflext Division 

BencI.. 

Vice..irrnan 

mb 	• 

5 	06e 	Ms-.K.. £)eka learned ceunsel for the 

applicant seeks for shert a&journènt-.- 

MrM.tMhni-ed learned ddl -C.G-.S.C. 

and • Mr-.G-.ihu1 learnei ceunsel for ether 

Szc:nts has no •}jedctieA. 

Pest the matter bnf,re the next availa 

le. iivisifl Bench 	 " 

all- 

Mu]Der 	 ViceChaizmafl 

Im 

66- 	09.03.2006 	None for the applicant. Post 

• 	beffre the next Division Bench.. 

g • 	 • 	

• 

Vce-Chairrnan. (J) vice.jhairinan (A) 

mb. 

- 	

• 	 1.8.06 	Heard counsel for the parties at 
• 	

• 	 length. On the prayer of a counsel 
for- the respondents post on 1.8.06. 

Member 	 • 	 VLce.'Chairrnan 

pg 
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DATE OF DECISION 2221J'Q6 

Shri Pradip Kuniar SaIkia. 
• 	 ?\ , Ø _L I 	/ 5 

IPII.rs. K. Deka 
• Senior Advocate for the 

Applicant/s. 

Versus * 

TT i'. -r 	p 
V .J • 	• G. J I. 

Mrs. IL S Chc>iad ,huiy 
7• •4,._., - 	4.. 
•V 	 -. 

Respondents 

CORkM 

up 	• 	 S ri -- 	1- . -  h'i1 Bii 	r v. 	CniDn'1'DJu4, 

THE HON I3LE MR. GAUTAM R, ADMINISTRATIVE MEMBER 

1. YeSPK
~ 

 (hether reporters of locai newsp2pers iai he 
1lowe.d to see the Judqment? 

tether to be referred to the Reporter or not? 	Irzo 

hethe.r to be forwarded for including In the Digc'Being 
complied at odhpur Bench 9  

whether their Lordships wish to see the fair copy 
of the Judqient? 

- ------.- 	-. 
,__*_ 
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CENTRAL ADMiNISTRATiVE TRIBUNAL 
GUWAHATI BENCH 

- 	Original Application No. 94 of 2005 

Date of Order: This the 2.2 0  day of 4 	2006 

The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman 

The Hon'ble Shri G. Ray, Administrative Member 

Shri Pradip Kumar Saikia, 
Slo Shri Durbal Krishna Saikia,. 
Resident of Athabari Gaon, 
P.O. Khwang Ghat, 
District- Dihrugarh, Assam. 

By Advocate Mrs K. Deka. 

-versus- 

The Union of India, represented by the 
Secretary, Health and FamilyWelfare, 
Government of India, 
New Delhi-I. 

The Director, 
Regional Medical Research Centre, 
N.E. Region (ICMR), 
District- Dibrugarh, Assam. 

The Administrative OffIcer 
Regional Medical Research Centre, 
N.E. Region (ICMR), 
District- Dibrugarh, Assam. 

Shri Kamaleswar Gogoi, 
Laboratory Assistant, 
Regional Medical Research Centre, 
N.E. Region (ICMR), 
District- Dibrugarh, Assam. 

Shri Purnananda Gogoi, 
Laboratory Assistant, 
Regional Medical Research Centre, 
N.E. Region (ICMR), 
District- Dibrugarh, Assam. 

By Advocate Mrs R.S. Choudhury. 

Applicant 

Respondents 
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ORDER 	- 

K.V. SACHIDANANDAN (V.C.) 

The applicant who is a.graduate belongs .to, the ST 

community of'Assarn (Annexure-I),In response to.a notification the 

applicant applied for the post of Field Worker (Senior) in the pay scale 

of Rs.260-430. At that time the qualification required was H.S.L.C. 

Examination passed. A .caJl letter was issued to the applicant. The 

applicant was 'selected and appointed as Field Worker (Juniro) instead 

of Field Worker (Senior) since the applicant had no experience. 

Thereafter the applicán discharged his duties with full satisfaction. 

On 22.03.2000 respondent No.2 granted financial upgrad'ation under 

the Assured CareerProgression (ACP for short) Scheme with effect 

from 09.08.1999 and accordingly the applicant's basic pay 'became 

"Rs.2610-60-3150-65-3540. The applicant submitted an application on 

24.022000 'praing to consider, his promotion to 'the next higher 

upgradation i.e. to the post of Field Worker (Senior)' in the, pay scale 

of Rs3200-85-4900 per' month. Thereafter on 18.06.2Q03 vide 

Annexuré-V order - the 'applicant was promoted as Laboratory 

Attendant with effect from 12.06.2003 in the py  scale bfRs.2610-60-

2910-65-3300-70-4000. The app.licani submitted a representation 

contending that the applicant was serving as a Field Worer (Junior), 

since last sixteen years and the applicant's next promotion was.o the 

post of' Field Worker (Senior), which was equivalent to the post of 

Laboratory Assistant. Those who had joined as Field Worker (Senior) 

hd been promoted as Lal oratory 'Technician and the applicant 

accepted' the post of Laboratory Attendant under protest' and 

requested to reconsider the applicant's"promotion to'fhe post of Field 
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Worker (Senior).: The applicant submitted a representation on 

30.07.2003 contending that 'the post of Field Woi-ker (Senior) has 

been re-designated as Laboratory Assistant but the post of Field 

Worker (Junior) has not been re-designated and the post and scale of 

Laboratory Attendant is equivalent to the post of Field Worker 

(Junior)..The pay scale, of Laboratory Attendant is not enhanced pay 

scale to that of Field Worker (Junior) and the, pay scale that the 

	

- . 	applicant has already received in the month of'August 1999. Instead 

	

• 	of promoting the applicant as Field Worker (Senior) the applicant has 

been given the scale of Laboratory Attendant. Aggrieved by the said. 

inaction the applicant has filed the present Original Application 

seeking the following reliefs. 	. 

"A. Setting aside of the order No.RMRC/Dib/Adm..28. 
(DPC)/2003-04/961 dated 18"  June, 2003, passed by the 
Adminitrative Officer ,  for the Director. , Regional Medical 
'Research Centre N.E. Regidn (ICMR) Dibruarh,Assarn. 

Setting aside the orders (Date. and' No. not known) of 
promotions whereby the respondents No.4 and 5 were promoted 
from, the posts of Laboratory ' Attendants 'to the posts of 
Laboratory Assistants. 	. 

Directing the respondent.No.2 to pass order Promoting 
the applicant to the post of Field Worker (Senior) yhich is re- 
designated as Laboratory Assistant with effect from 12.6.2003." 

2. 	The respondents have filed a detailed written statement 

contending that the claim is barred by limitation under Section 21 of 

the Administrative Tribunals Act,, 1985. The applicant agreed to the 

terms and.conditions and has given his consent as per clause 10 of the 

Conditions ofgrant-of benefits under the ACP Scheme. Therefore, the 

applicant cannot have a second thought over the same.. ThC applicant 
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1. 

was considered for the recruitment to the post of Field Worker 

(Junior) and accordingly the, applicant joined the post. The applicant 

was given financial upgradation under the ACP Scheme raising his 

scale of pay from Rs2 550-3200 to Rs.2610-3540 with effect from 

9.8.1999 as per the guidelines contained in DOPT letter dated 

26.10.1999. The promotion to the higher post can only be considered 

as and when suitable vacancies arise and that too under the rules and 

provisions in force. As per the DPC recommendations the applicant 

was promoted to the post of Laboratory Attendant with effect from 

12.6.2003 with a direction to the applicant either to acëept the same 

or to make an objection over the said promotion. As per clause 10 of 

the ACP Scheme while accepting the benefit under the Scheme, an 

employee shall be deemed to have given his unqualified acceptance 

for regular promotion on occurrence of subsequent vacancy and if he 

refuses to accept the higher post on regular basis he shall be subject 

to normal debarment for regular promotion. According to the 

respondents the applicant has 'given his unqualifld acceptance of 

such promotion on occurrence of such vacéncy. The posts of Field 

Worker (Junior) 'and Laboratory Attendant are not equivalent posts'as 

contended nor is the post of Laboratory Assistant a reserved post. The 

'right to be considered for promotion is not a fundamental right and as 

such the applicant cannot claim promotion as a matter of right. 

Therefore, the applicant is not entitled for the benefit. 

3. 	. The applicant has also filed a rejoinder reiterting his 

COntentiOnS in the original application. 

] 

	 4 

L .  
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4 	We have heard Mrs K Deka, learned counsel for the 

applicant and Mrs RS Choudhury, learned counsel for the' 

respondents. The learned counsel for the. parties submitted that, since 

he pleadings are.complete and there is some urgèncyin the matter' 

the matter, may be heard 'even before admission before the Division 

'Bench and the counsel for the parties have taken us to various 

pleadings, materials and evidence placed oii record. ' 

• 5. 	The learned counsel for the applicant argued that the 

applicant who is well qualified for the post of Field Worker (Senior) 

• was not granted the same though the selection was held only for that 

post.. Even thereafter when the .ACP was granted, instead of 

upgrading, the salary to the pay scale of Field Worker (Sehicr) the 

applicant was, placed on a lesser'. pay scale,, which, is not In' t.he' 

hierarchy. ' •, ' 

' 	The learned counsel for , the respondents, on" the other 

hand, submitted that the applicant hs joined as Field Worker (Junior) 

'and wórked for years which cannotbe a dispute at thi,.juncture. After 

the merger of the cadre the applicantwas givn financial üpgradation 

under the ACP Schme according' to the hierarchal pay scale. The 

• ' 	. 	àpIicant was not denied any benefit and therefore cannot have a 

case. 	' 	' 	' 	' 	• 	' 	' 	' 	- 	. 	-' - 

We have given due consideration to the arguments, ' 

pleadings and evidence placed on record. the contention of the 

• 	applicant that the 'applicant was called for the selection of Field • , 

Worker--(Senior) is a thing of the past, which now caiinuot be agitated. 
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In the rejoinder the applicanthas secificaIly pleaded' that there is no 

post in between the posts of Field Worker (Junior) and Field Worker 

(Senior). On'lyin ]ibrugarh RMRC, N.E. Region of Indian Council of 

Medical Research there isa pot of Field Worker (Junior), but there is 

no such post designated as Field Worker (JUnior) in other Regional 

Medical Research Centre of JCMR.' Again the post of. Field Worker 

(Senior) was redesignated as Laboratory Assistant but the 112ost of 

.Field.Worker (Junior) is not redesignated till date. The applicant has 

made a representation on '9.92002 with a request to take necessary 

steps to redesignate the post of Field Worker (Junior) to Laboratory 

Assistant (Junior) considering the future prospect of the aplicant'but 

no reply has been received. It is also the case of the applicant that the 

post of Laboratory Attendant is equivalent to the post of Field Worker 

(Junior). The pay scale of Laboratory Attendant is not enhanced nay 

scale of Field Worker (Tunior)* and the anpilcant has already received 

that nay in the month of Auaust 1929, Therefore, the pay scale 

granted in the post of Laboratory Attendant is of no consequential 

benefit to the applicant and the applicants consistent case is that the 

applicant should be upgrade to the post of Field Worker (Senior), 

which is equivaient to the post of Laboratory Assistant. Those wha 

have joined with the applicant as Field Worker (SeniOr) have been 

promoted as Laboratory.  Technician. Therefore, it will be of some use 

to find out'the hierarchal position of the post held by the applicant. 

Mnexure-IX dated 29.8.1985 is a Circular issued by .  the ICMR 

sanctioning creation of thé new pots right from Dputy Director to 

Chowkidar. For better elucidation the relevant items (10, 11 and 12)' 

are reproduced-as under 



SLNo. ,' 	 Designation  Pay  scal NOof posts 

 Field Worker (Senior) Rs.260-400 Two 

 Field Worker (Junior). Rs.196-268 One 

12. '  'La,boratorrAtteñdant Rs.196-268 Four 

8. 	From the said document it is clear.  that Field Worker 

(Junior) and Laboratory 'Attendant are in. the. same pay scale Of 

Rs.196-268/-.'at that point Of thiie. Therefore, OM dated'04.08.2004 

(Annexure-XHI) promoting the applicant from, the post of Field Worker. 

(Junior) to the post of Laboratory Attendant in the pay scale of 

s.2610-40001- cannot be 'said to be an up,gradation in the 

promotional post. The applicant, admittedly, joined service as Field 

Worker (Junior) and completed more than siteen'years of service, 

The ACP Scheme which was born on 5 09.08.1999 by the orders of the 

MJn.istry of Personnel, Public Grievances and Pensions 'had salient 

features Of granting financial upgradation to Group 'B', 'C' and 'IY' 

• employees on cOmpletion of 12 and 24 years Of regular service. For 

better elucidation clause 3 of the ACP Scheme and clauses 4, 3, 6.1 

and also 10 of the conditions for grant Of benefits under the ACP 

Scheme, which are relevant,'are reproduced as under 

.3. GROUP 'B', lC  AND 'D' SERVICES/POSTS AND 
ISOLATED POSTS IN GROUP 'A','B',C' AND 'D' 
CATEGOfflES. . . . . 

3.1 While in respect of these categories also.promótion.:. 
shall continue to be duly earned, it is proposed, to adopt 
the ACP Scheme, in a modified form to mitigate hardship 
in cases of acutes€agnation. either, in a cadre or in an 
isolated post. Keeping in view all. relevant factok-s, it has, 
therefore, been "decided to grant'. two . 'financial - 
uppradations [as reáommended by 'the Fifth Central Pay 
Commission and also in accordance with the Agreed 
Settlement dated September 11, 1997 (in relation to 
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V 	Group 'C' and 'D' employees) entered. into vith the Staff 
Side of the National Council 0CM)] under the ACP 

V 	 Scheme to Group 'B', 'C' and 'D"enployees onicompletion 
V 	 of 12 veers and 24 veers (subject, to condition no.. 4. in 

Annexure - I) of regular service respectively. Isolated 
posts in Group 'A','B','C' and D.' categories which have no 
promotional avenues shall also 'qualify for simIlar benefits 
on the pattern indicated above. Certain Vctegories of 
employees such as casual empl9yees (including those with 
temporary status) ad hoc and contract einployees shall not 

• qualify for benefits under the aforesaid Scheme. Grant of 
financial u.pgradations under the ACP Scheme shall, 

V 	
however, be subject to the conditions mentioned in 
Annexure - J. 	

V 	 V 

V 

 3.2 Regular Señrice for the purpose. of the ACP Scheme • 	. 	shall be interpreted to mean the eligibility service counted 
V 	for regular,  promotion in terms of relevant Recruithient 

Service Rule. 	 • 	 V 

VV  4 	The first financial upgradation under the ACP 
Scheme shall be allowed after 12 years of regular service 
and the. second Vupgradation.after 12 gears of regular 
service from the date of the first financial u'pgradation. 
subject to fulfillment of prescribed conditions. In other 
words, if the first financial 'upgradation gets postponed on 
accounts of the, employee not found fit or due to 

'V departmental proceedings, -etc. this weuld have 
consequential effect on the second upgrädation which 

V would also get deferred accordingly. 	V 

51 Two financial upgradatIons under the, ACP Scheme 
in the entire Government service career of an employee 
shall, be counted against regular Promotions (including in-
SItU promotion and 'fast-track promotion availed through 

V 

limited departmental .competitive 'examination) availed V 

from the 'grade in which an employee was appointed as a - 
•direct recruit. This shall mean that two financial 

'upgradations under the ACP Scheme shall be available 
only if no regular promotions' during the prescribed 
periods'(12 and 24 years) have 

V been ava iled "by an 
employee. If an emplOee 'has .älready got one regular 
promotion, he shall qualify for the second financial 
upgradation only on ,V 

 competitiOn of 24 years of regular 
service under. the ACP Scheme. In case 'two prior. 
promotions on regular basis have already been received 
by an employee, no benefit under 'the ACP Scheme' sh all 
beaccruetohirn; V 

4 

6.' ' Fulfillment of normal promotidn..norms (hench-mérk, 
'departmental examination, seniority-curn-fitness in, the 
case of Group T. employees, etc.) for grant of financial V 

upgradations, performance df such duties as are entrusted 
to the employees together . with V retention of 'old 
des1gnatjon, financial upgradations as personal to the.' 
incumbent for the stated VPp0se and restriction Of the V. 
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• ACP . Scheme for financial and certain . other benefits 
• (House Building Advance, allotment of Government 

accommodation, advances, etc.) only without conferring 
• 	any.. privileges related to high er status (e.g. iiviLation to 

• 	ceremonial functions, deputations to higher posts, etc) 
shall be ensured for grant of benefits under the ACP 
Scheme; 	. 

10. Grant of higher pay-scale under the ACP Scheme 
shall be. conditional to the fact that an employee, while 
accepting the said benefit, shall be deemed to have iiven 
his unqualified acceptance for regular promotion on 
occurrence of vacancy subsequentiy. In case he refuses to 
accept the higher post on regular promotion subsequently, 
he shall be subject to normal debarment for regular 
promotion as prescribed in the general instructions in this 
regard. However, as and when he . accepts regular 
promotion thereafter, he shall become eligible for the 
second upgradation upder the ACP Scheme On]y.after he 
completes the required eligibility, service/period under the 
ACI Scheme in that higher gradesubject to•th,e condition 
that he period for which he was debarred for regular 
promotion shall not count for the purpose. For example, if 
a person 'has got one financial upgradation after rendering 
12 years of regular service and after 2 years therefrOm if 
he refuses regular promotion and is consequently 
debarred for one year and subsequently. he is promoted to 
the higher grade on regular basis after completion of 15 
years.(1.2+2+1) of regular service; he shall be eligible 'for 
consideration for the second upgradation under the ACP 
Scheme only after rendering ten more years in addition to 
two years of service already rendered by him after the 
first financial upgradation (2 +10) in that higher grade, i.e. 

"after 25 years (1242+I"+10) of regular service because 
the debarment period of one year cannot be taken into 

' account towards the required 12 years of reguiar ., serviie. 
in thathigher grade;" . '• 

9. 	. The Scheme is introduced tomitigate hardship in case of 

acute stagnation either in a cadre orin an isolated post and decided 

to grant two financial upgradations on completion of 12 years and 2 

years of regular service. Reading from clause 5d of the Scheme, 

admittedly, the applicant was not subjected to any regular promotioji 

during the prescribed period of 12 and 24 years. Therefore, this is a, 

beneficial scheme to the employee.:  It goes without saying that any 

technicalities or interpretation of the scheme in denying the eligible 



10 

• ernnloyées tór the benefit cannot be accented. The stadard/c6m man-

pay scale as per Part A annexed to the Ministry 	Finance as 

Annexure-H to théACPScherne is as follows: 	-. 

40SNo. 	 Revised pay scales (Rs) 

1 Si 255055-2660-60-3200 

2 5-2 2610-60-3150-65-3540 

• 	 3. 5-3 	- 265065-330070-4000 

4 5-4 
- 	 2750-70-800-75400 

I- 	 - 	 - 

5 5-5 3050-75-3950-80.4590 

	

10. 	Now, it will be intaresting to note what are the pay scales 

that the applicant was drawing and the pay scales of Field Worker 

(Senior) and Laboratory Assistant: 

Laboratory Attendant carries the scale of Rs.2610-60-2910-65-
3300-70-4000/- 

Field Worker.- (Junior) carries the scale of. Rs.2550-55-266O-6O. 
3200/- 

Field Worker (Senior) carries the scale of Rs.3200-85-4900/-

Laboratory Assistant carriesthe scale of Rs3200-85-4900/-. 

	

• 11. 	Admittedly, at the time of the upgradation under the-ACP 

Scheme the applicant was drawing the pay scale of .  Laboratory 

Attendant. According to the applicant the next post of promotion was 

• 	Field Worker (Senior), which was equivaleht to the post of Laboratory 

• 	Assistant. The applicants line -of job was directly related to the job of 

Field Worker (Senior) and Laboratory Assistant. The job is not related - 

_1 	a 	 - 
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to the Laboratory Attendant and pay ,  scale of Field Wrker (JUnior) 

and that of Laboratory Attendant is almost the same. The post of Field 

Worker (Senior) and LabOratory Assistant were merged and. 

redesignated as one, whereas. Field Worker (Junior) was not 

redesignated. Vide Annexure-X1II order .  dated 4.82004 it is: evident 

that a financial upgradation is sought to be granted to the-  applicant to 

the pay scale of Rs.2610-4000/- with effect from '12.6.2003 i.e. 

Rs.32 15.00 pIus Rs.20.00 as PP (Total Rs.32 35.00) which was almost 

the same that the aDolicant was drawina at the time of this order as 

Field 	Worker . (Junior). Therefore, 	it 	cannot b.e. said 	that 'any 

upgradation has beengranted to the applicant as per the scheme. 

4dmittedly, the Field Worker (Junior) post is analogous and not 

designated till date and the hierarchical position of the next 

promotion of the applicant is Field Worker (Senior) We are of the 

view that the alleged upgradation to the post of Laboratory Attendant, 

is not justified and not in the spirit,and'in€erpretation of the ACP 

Scheme. Though the respondents have contended thatas per clause 

10 of the ACP Scheme if an emioyee accepts a post.: he cannot 

challenge the same later on cannot be made.applicable in this case for 

the reason that by.rnerger and redesignation of the promotional post 

which, has been cOmpartmentalized stood prejudiced to the' applicant 

and this also has to be taken note of.. From the records it is clear that 
4. 

the aplicant has objected and given in writing that he cannot accept 

the upgradatioñ which is very meager in its output. After serving-for 

sixteen years in a stagna'td post an employee who is aspirin'g for the 

next hierarchical post of Field Worker (Senior) has been down played 

to give a pittance Of'putting in the higher scale, which he was almost 

drawing at the time of alleged upgradation .. 
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12. 	In the conspectus of facts and circumstances we are of the 

considered view that the upgradation made to the applicant to the 

post of Laboratory Attendant is not justified and the appheant will be 

entitled to the pay scale of Field Workei (Senior) on ACP if the 

applicant is otherwise eligible 

130 	The respondents are directed to consider the same and 

• grant the benefit tothe applicant at the earlIest. In the meantime the' 

status qub as of ,  now will continue. H(weier, considering the,eatii-e 

aspects it is made clear that the applicant will be entitled to the 

benefit notion all'y tilt the date of istance of the ordei. This shall be 

carried out within four months from the date of receipt of this order 

by convening a DPC if required. n  

• 	r The original application is allowed. In the circumstances 

there will be no oidei as to costs 

(G.RAY) 	 K. 	VANAND6AN) 
ADMINISTRATIVE MEMBER• 	VICE-CIiAIRMiThJ. - 

nkm 	 • •• 	• 
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IN THE CENTAj ADMi-INISTRATIVE TRIBUNAL, GUWi4JjJ BENCH 

CA 0 005 

S1i hadip Kumaj' Sala... Lefitioner/Applicant  

-vS- 

The Union of India and others..... Respondents 

ARTICULARS OF THE API LICANT 

Sri Pradip Kumar Sailda, son of Sri Durbal Krishna Sailda aged about 
45 years, Resident of Athabari Gaon, P.O: Ithwang Ghat. P.0: JUlowang 
in the District of Dihi'uga.rh., Assain. 	 . 

PARTIQU IARR OR THE REPR ESTATiVE. 
• 1, The Unionof Jndia 

 Represented by the Secretary 	 - 

Health and Family Welfare, Govt. o f India 
• New Delhj-j 

The Director 	
S 

Regionj Medical Research Centre 
N.E. Region (ICMR). District Dibrugarh,85 

The Admjnjsti.aüve Officer 
Regional Medical Research Centre 

N.E. Region (ICMR) District: Dibrugarli, Assam. 

• 	4. Sri Kamàleswai' Gogoi 

Lahøratory Assistant 

Ral Medical Research Centre 
N.E. Regián 1JCMR District: Dibrugarh Assain. 
5. Sri Ptirnanan Gogoi 

Laboratory Assistant 

Regional Medical Research Centre 

N.E. Region (ICMR) 

District: Dibrugarh, Assani,.......Respondents 



- 	 3. DETAiLS OFAPPLlCANTION 

THE APPUCAT1OH IS AGAINST THE FOLLOWIHO ORDER: 

The petion i 	against, the illegal order vide No. 

RMRC/Di13/Adm-2& '(DPC)/2003-O4/961 dated 18th June 2003- 

pmmoting Shri Pradip lfr. Salkia,, the applicant, Filed worker (Junior) 

to the post. .of Laboratniy Attendant with eflct from 12 June20O3 

passed by the MniinistTative Officer for ,  DIRECIOR of Regional 

Medical Research Centm, N .E. Region. (ICMP) Dibrugarh 

Ordet (date and No not known) passed by the' Director, 

Regbnai Medical Research Oent, N.E. Region (1CMR) Dbrugarh., 

promoting Sri Kamaleswar Gogol and Sri Purnanda Gogol from their 

posts of Lahortrny Attendants to the posts of Laboratory Assistants 

:3. THE APPUCANTS DECLARE THAT THE SUBJECT CW THE 'ORDER 

ARE WITHIN THE JURISDICTION OF THE TRIBUNAL . 	. 	.. . - 

4 	THE A PPUMftS DECLAKE YHAT THE APPLICATION IS WITHIN 

THE LIMlTAT1OJU PRESCRIBED UNDER SECTION 21 OF THE 

ADMiNISTRATiVE TRIBUNAL ACT 1985, 

4. FACTS OF THE CASE:  

That the petilLoner is a Citizen of India haiing his perinaneni" 

residetice, at Athabari Gaon, Khoiaug Ghat in the district of 

Dibrngarh, Ass am., 'The petitioner is au Arts Graduate and belongs to 

the Scheduled Tribes com.ruunfty of Assain. 	 '. 

A . Xexx copy of the Caste Certificate is annexed 

herewith and m.arked as annexthe-i to the petition. 

That as per the advertisement, publIshed in the Assain Tribune 

dated 2811.85, applications tsre'e invited by . the Diiector, Regional, 

Medical Research CentN.E.Region (l() 	 fill 'up two 

ixt$ of Field Woiier (Senior) and one post was reeived for S.T. 

candidate., pay,  scale Rs. 260-40,and at that thüe, qualification for 

the said, poet. was 1qLthed H.S.LC Exam, pased and ac ordingy the 

F 
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Director, Regional Medical Research center, Dibrugarh, the 

respondent No.2, issued a call letter to the, applicant through the 

Employment. Exchange, Dibrugarh to 'selection for the post of Filed 
Worker (Sr) . . 

A Xerox copy of the advertisement is annexed herewith 
and marked as annexure- II to the petition. 

3. That the applicant appeared in the interview and was selected 
by the respondent No .2, vide appointment latter dated 2.6.86 which 
was issued to the applicant for the post of Filed Worker ,(Jünior 

instead of Field Worker Senior for which the applicant was infact 

applied for. It may be mentioned herein, that on being asked by the 
applicant,. as to why he was sele cte cI•  for filed worker (Jr), the 
respondent No .. told the applicant that as he had no experience he 

was appointed for the post of Filed Worker (Jr) but very sOonhe would 

be promoted to the Filed Worker (senior). Accordingly on 19.6.86 the 

applicant joined the post of Filed Worker. (Jr) with the hope to get the 

post of Filed Worker (Sr.) in the near future;. and since then the 

applicant is working in the said post without any blemish ,to the 

satisfaction of all the concern with his sincerity, loyaiity to the 

authority. It may be mentioned herein that Sri Atual Ch. Rabha was 
appointed as Filed Worker (Sr.)  

A Xerox copy of the appointment latter dated 2.6.86 is 

annexed herewith and marked as annexure Ill to the 

petition. 	.. 	' 

4. That on 22.3.2000 the respondent NO.2 vide order No. 

RMRC/DIB/ADM-97-2000/2458 dated 23.2.2000 granted financial 

upgradation under Assured Cartier Progression Scheme. w.e.f. 9.8.99 
and accordingly the appIicaiits basic pay"scale became' 26-10-60-
3150-65-3540. The applicant begs 'to mention herein that the 

applicant can not trac out the said order dated 23.2.2000 for 
annexing the same with this petition and as such craves leave before 

this Hon hie Court to produce -the same as and when the applicant 
findoutthé same,  

-j 
.11 
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5 	That m ponse to the aforesd latter for 1ana1 udation 

14 

the applicant submitted an applicationon 24 2 2000 to the 
respondent No 2 praymg to constder his prninotion to the next luglier 

• upgradation i.e. to the pot. of Filed Worker (Senior) with pay scale of 
Rs.3200-$5-4900 per niønth. The said application is not yet. 
considered and at present the sante is pending for disposal. 

A typed copy of the said. application is annexèd 

herewith and maiked as arinexure4Vto the pettion 

That on.18.6.2003 the AdjujnjstratM Officer for the respondent 
No.2 Issued an orclervkie No. lMRC/Dib/AdnI-2s(Dpä)/2oo3..o4f 951 

 S  

pmmoting the applicant to the post of Laboratoiy Attondant,4v.e.0 
126 2003 with pay scale ofPs 2610-60-2910.65-33OO-7o..400o with 
a direction. the applicant either to aoept the said order or niake an 
obftcthn over the said promothn' order within seven dAys from the' 
receipt of the &aid order. • . '. 

•S ' 

A Xerox copy of tb said 	 4 	
S. 

annexed herewithand marked as' annexure4f to the 
petition. 

 

That on recipt of the said order dated 18.6.2003 the ppIicar1' 
• 	submitted an application dated 20 5.2Q0:-3 before the repom ent No. 2 •. 

apprising him that the ap1icant b,e been sewing as a Filed Worker 
(Ji) sine kst about 16 ycare and that the appltcant's next ptinot,t,n. 
was Filed Woik (Si)wfiich was equ 	ttothejtofry 
Assistnt. 	applicant further stated in his application that thosw, 
who had joined as Filed Worker (Sr)has been pmmoted to Lab ratozy • , 
Technician and that he. accepted the post of Filed Worker (Jr) with the 
hope to get. the Filed Worker (Sr) iiiér getting the desire, èperinoe. 
The app1icu1 had also apprised the respondent N6.2 tJITat he obtained 
the Graduate degree from 'the Dibrugarh EJaiversity in the year. 1988 
and a Certificate Course in Application of Conputer in Oflke 
Automation trniu Tezpui Uniiersity in 1999 The applicant also 	4 
apprised the respondent No.2 that the post. of LabAttendant was not 

5 	 0 
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acceptable to hun and prayed for hind consideration to reconsider his 

pmotion to the post. and scale e,quivalent to the Filed Woiter (,Sr.) 
A xerox copy of the said application dated. 20..03 is 
atinexed lierewi.th and marked as amIear VI. 

8. 	That thereafter-the Adrninjstratjje Officer for the" reson.&nt 
No.2, sent a hatter No. R RC/Dil)/PF-49/86..87/ 1422 dated 2+h July 
20O3 to the applicant apprising him; that as the applicant was granted 
'financial enèfh by allowing higIer scale ofpay of Rs. 261.0 -60-3150-
65-3540 w.ef. 9.8.1999 under,  the Assuid Career gsessioii (AC9 
Schenie vide this office oidei Nt RMRC/ Dth/Adin-971992O00/2458 
dated 23.2 .200C- the applica;'t shall b deem.ed to gben his I 
unquifid acceptthic&' for  regular pn'nnotion on occurrence of 
vacancy, subsequently as per Clause.. 10 of the ACP"Scheiue. The 
applicant is also directe& to. ret ink about the entire-matter and tO 
submit about his decisions on or before 30th July 2003 . 

A Xerox copy of the said latter dated 24.7.2003 is • 	. 	
annexed herewith. and marked as annexure VII. to f1 - . • 	
potion. 	 .. 	 . 

9. . That thereafter, the apphic.t submitted 'apetition . dated 
30.7.2003 to the relponctent No.2, apprising him, that Ms to how the 

first, appointed. as.-. Filed Wórkr.(Ji) iii 
Wat ker (Si) and that the post of Filed Woike, (Si) is re-designated as 
Laboratoiy Assistant but at the same time the post of Piled Worker 
(Jr) have not been 're--designated. The applic ant. has also stated that 
vide- the .ietter No. 49131RMRc/05-NCD11 dated 29.8.85, tue post. 
and scale of Lab Attendant is equivalent to the poet of Flied Worker 
(Ji) and the pay scale for the post of Lab Attendant is not enhanced 

I' 	

-t . -- ..- -. 	 -[ 

pay scale to .that of }1 led Worker (Jil and that- pay scale he had 
Id in  the iuontil of AUgU t 1999 The applicailt  

quested the respondent No.2, to allow him more time to let the latter' 
to kñàw of his decisions regarding . acceptance of his regular 
prninotjou to the post of Laborátoi-y Attendant. 

IC 

/ 

MI 



A Xerox copy of the said petition da±ect 30.7.2003 thid 
the lett.er No. 491 31RMRC/05-NCD41 dated 29;&85 
are annexed herewith and marked as annere 

andjK respectively to the pötition.. 

• 10.. That thènafter the applicant sent apetftion dated 23.8.03 to the 

spondent No.2, apprising the latttr about the above facts Apalu the 
veiy jonimg in the post of Filed Worier (Ji) He has tiuthei stated i n  

• detaiki as to how he is eligible for promotion to the post 'of Filed 
Worker (Sr.) . after working. conthuouI. for tat about i years and 
tha the post of Filed Worket (Si) fis equivalent to th,e post of Lab 

• Aiist&tt,Further the applicanth line of jab is diictl.retated, the 
Filed Worker (Sri 'and Laboratory Asisthnt and that 'the pethioiier 
line of jab is not related to Laboratory Attendant. The petitioner also 
mentioned in the said petition that the respondent No.2 k  vide order 
No. RMIC/. •lCMR/DIB/Appointrnen/ t/85..861451 dated 2.6.86 
designated the pest of Field Worker (Sr.) as the post of Liloratoly 
Assitant and in doing so the ispendent No2 promoted Sri MulCh. 
Rabha ;  from the post. of Filed WQtker (STj. to the postok Lab 
Thchnidan. In the' same' way in the montli of August, .20O2 the 
respondent .No .2 pnrn'ted Sri Jaganath Gogni, f1ni Filed Woiker 

(Sr.) to Labcratthy' Tethnician showing jistification br petitioner's 
ciaàu for promotion to the post of Filed Worker (Sr.) re.'designated as 

	

Laboratory Assistant. •. 	
• * 

A typed copy of the said petition dated 23.8.03 is 
annexed herewith thd marked. as anneiure-X to the 

• • 	- - petition. 

IF, i. mat instead ,i ieaily proti the aplicani to , the post of' 
• 	 •- 	 -• 

Filed Worker (Sr.) the respondent N62 prom.oted Sri inialázwar 

of .... 
of Laboratory Assistants. The orders whereby they were iliegalij 

	

• ___ 	 • -• 
promoted to Lab, Assistant and in the said capacity they are at preseat 

working at Chabua, Dibrugarli. Further the responde rite No. '4 and 5 

• 	 ' 	 - 	 ' 

• I_ 



does not belong to the Scheduled Thbà 	mity ai such their 
pmniotons to the said posts a luh1y illegal 

I2 That thereafter the twministratjve Officer for the resjondnt 
• No.2 sent i latt-er to the petitioner No. 1MRC/D1B/pp49/867fI824 
• dated 271h 'August 2003 apprising the petitioner that his Tv_-qt!es_t for 

p1otj from the post of Filed Wor}ar (Jirn.) to the Flied Wàrker (3rJ 
which is rdesignated a LAB ASSISTANT" can not be exceeded as ir 
the xeciititnient rtdcs by the counciL the petitiorier was ako dir.cted 
to •ixfforrn the Director, the respondent No.2 on or befbre 1.09.2003 
about 'the petitioneñ. final decisions regarding, his acceptance' of. 
pminotions as given vide the. order dated 18.6,200:3. ' 

* 	 I 

A Xerox. copy of the a1CI petition dated 27.803 is 
annexôd herewith and marked as anneL-ure-J to the , 	
petition. 	' 

13. That thereafter the applicant sent a. reply dated 11/03 to the 

Adinmjstr,e officer, th' respondent No J stating u4ei aha that the 

applicant is entitled to be promoted, to 'tII post of Filed Worker 
which is equL8Je11t to the post of Lab Aisistarit alid the jost is a 
reseived post belonging to Sch,échile Tribes. The applicant also 
apprised the. respdtiden't No.3 that pronotion to the post of Lab • • 

Attendant cannot be accepted by him andprayed the tatter to 

reconsider and prOmote the apm1ieant to the post equivalent to the 
Field Worker (Sr.) 	• , 	• 	' . . 	. 

A typed copy of the. said letter (reply) dated 119.03 is • • 
• 	annexed herewiti] and marked a Anne*urà Xii to the 

• 	
• 	

petition. 	. , 	 . • 	- 

14. That thereafler the applicant received from the respondent, 
3, two office muemnorandiinis dated '4.8.04 and 17.8.04 to the .pplicant 

'.regarding the applicanth pay scale in view of Financial upgradatij 
benefits under.  the Assured Career pmgrssfon.' The respondent No.3'. 	• 
with a in alafide Itetin has referred the applicant as Laboratory 
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Pttenclant although the applicant had iiiforrne'd the respondent No.3 
that he had not accepted the prnioton to Lab Attendant, 

The Xerox copies of the, said two oflice memorandums' 
di.ted 4.8.04. and 17.804 are annexed herewith and 
marked as Annexurès-XJll and XIV respectively to the 
Petition, - 

• 	15.' That the applicant vkie his 1etten dated 9.8.04 and 19.8.04 snt 
his reply to the .respondènt No,. 3 that he. had not accepted the 
pinotinn to the post of La1.xratmy Attendant ana that he accepted 
the &alary under protest. ft may be mentioned herein thai the 8, aLaries 
of the em pbyces of R M R C, N E Regen Thbruga h are gien through 

bank only and as such the employees are used to accept thefr salaries 
as per sent by the employer, - 

• 	 The typed cepies of the said two letters dated 9.804 and 
198.04 are thrnexcd herewith and marked as 

• 	 Annexures-XV and XVI respectively to the petition. 

5 GPOUNDS FOP RELIEF WITHIE'3AL PROV1SIOISIS 
• I 	For that there cannot be any promotbn from the post of Filed 
Worker Jr,) to the. post of Laboratory Attendant as the said two posts 

• are ecjithialeñt and the pay scales are also the samue '  and as such itis 
• in violation of the seMce Rules. • • .. 

H. • For that the re'evant. post of promtha. is a reseived. post ibr 

Scheduled caste and filling up the skid post by penons not bèkmging 
to scheduled Tiibes . is highly illegal, and as such it warrants 

n'an of this. Hon hie Tribunal. .. 

ill.. For..that the applicant being the Senior most Filed Woiker (Jr.) 
working in the said capadty without any blemish for about 16 year 
he has ,fiuidainenta1 right for ,pmmotidn to .tie post. of Piled Worker 
(Sr.) and denial of the same. to the applicant is highly illegaL 

IV.. For that the applicant being a Scheduled flibes and'the post of 
promotion is also P. reseived post for S.T., denial or refuai for 



of this Hoifble Tribunal is wan anted 

V. For that the applicant has ftindamentai ilght to be pirnoted in 
service and as such deprivation of the same to him is bias and the 
same suffeis fmiii discrimination as such it violates the fimdamentai 
right of the applicant requiring intertèrence of this Honbie Triunal. 

Vl For that there is a stnrng pnma-facEe case in favour of the 
* 

'applicant and denial of promotion of the applicant to the post of Filed 
Worker (94 which is r -designatect as LabOratory Assistant is highly 
,iliegai being bias and aibitrary in ferene or this Hon ble TribunaL 

VII. For that piznotions of the respondents NO. 4 and 5 are highly 
iflegatbeing bias and ai4i1ray are IMbie to be set askle and quashed. 

6; RELIEFSOUGIITFOR: . 

& Setthig aside of the order No. RM:RC/Dib/Adrn28 (DPC)/2003-
04/961 dated 18b June 2003 passed by the Administiafivq offir 
for the Director, Regional Medical Research Centre N £; Region (ICMR) 

A Dibrugarli, Assain. 
• 	I 	/ 

B.  Setting aside the, orders (Date and No. not know i)of pmniotions 
whereby the respoident No.4 arid 5 were promoted.frorn the posts of 

• Laboratory Attendants to the posts of Laboratory Assistants. - 

'Directing the respondent. No.2 to pass order proniothig the 
applicant to the post of Filed Worker (Sr.), which is redesignated as 

~ ,Laboratory Assistant with effect from 12.6.2003 - 

7. iNTE'RJMORDER IF ATY PRAYED FOR: 
Jn the premises aforesaid, it is prayed thai, your Lcrthhip will 

130 pleascd'to admit this petition cdI for the entire recordcf the case, 
direct the respondents to show cause as' to why the respondents No.2 
and 3 should not be directed to set aside the or4ere promoting the 
respondents No.4 and 5 and alsQ direct the respondent No.2 to set 

FA 	

I 

& 
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aside the order dated 18th June. 2003 (annexure-V) and pass order 
prnmoting the applicant to the post of Filed Worker (Sr.) which is te-
designated as Lab Assistant with effect lhrni 12.6.03; and after causes 
shown, if any, and upon hearing both sides set aside the aforesaid 
order3 pmiuothig the respondents No. 4 and 5 and also setting aside 
the order No .RMRC/Dib/Adm -28 (DPC)/ 2003-04/961 dated 18.6 

2003 and directing the respondent. No.2 to pass order to pass order 

innuediately pmmothig the applicant to the post of Field Worlcer(Sr.) 
or the post Of Lhoraiory Assistant with effec( from 12.6.2003. 

PARTICULARS OF THE POSTAL OR1)E1' 
IPO NO ......0 ................................clated.2./1'/ 	.... 
favour of. 	 c4/ ............. 	 by 
the Fst office at Guwahati is enclosed. 

List of Enclosures: 
I Application with Annexures I to XV1 

Rxtra Copies of application with annexures ( 	copies) 
Postal order 

& Vakalatnanja 
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VERIFICATION 

I, Sri Pradip Kunur Saikia, son of Sri DurbaiKrishna &ükia, aged about: 
45 years. Reident of Athabari G"jj, P.O :  Khwang (That PO: Khowang 
in the District of Dibrugarb, Assam do 'hereby verily that. the above 

tatenient made in accompanying petition in paragraphs f2A.are 
true to inr kimwledg, and those made in pargrapfri 6 Ids  
from records and inforiatjon which I believe to be true and tile re8ts are 
my humble sulnuilgioll  before this Hon'ble Court. 

• And I sigu.this vcriiicatjfm on this the 26day of April, 2005 at. Guwahati. • 

' 	 ( 
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it, of the Dibrugall District' TribdI SRA Ud 
/ 	

(Affiliated to all Assam Tribal Saiigha) 

P. 0 MANKATA 
DIBRUGARH 

/ 	No DDTS___________ 
. 	'QQated, Dibrugarh the± 

Tkis is to certify that Sn/ SriiiiaLi 

so/aughter/f of Sri 	J }c 	of Wlage1 

	

49P. 0 	 .L_Ifb1 	Vc ':J 

Sub DLvlsIon Thbrugarh / Ttns1a, D 	zct L5thrugat1i, ui the Stcrte of 
btos o the 	 coi;iiuntty 	ich 	s 

eco 	as S1d 11d Tribes n'ie. the 	oustttutton (Scieduled Tribes) 

orders 1950, as ai'ieded by the S c ieduleJ castes and &hedtledT thesLists- 

; (1'flodi(icaton) orders 195O and tile Schcdulcd 	stcs cuid Sciieduled 

Tribes orders (jQinendrnent) act, iç7O. 

2 Sri/Si uiiiati 	 family o dinaruly resides in 

S  

Thstruct ' 	- in 	e 
.1 

Coii:srsigited by 	' s" 	
P.resa€nt / ecr etary, _4 3  

DJTS Mankata 
Dibiugaih 

/5Lep 	 t 

ACi1'C 	,_i 
/ (V' 

D 
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V 
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V 	 V 	
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CEN'tt 

lfli(;!ON (101R) : J)BU(;A1i;. 

AppNcatiouc arc izwitel upto UJUt J)eccmher, 1 985 
for th OH()Wfl12 posts at RfC(()'iAL v1El)iCAL 

d 	 RtSARCI[ CiNTRE, N. E. REGION ([CMJ) 
\ 	 . D1I3RUGAR11. . 

. A. ASSISrAr4T RESEARCH OFFICER : (T*o Posts' 
One Rescrvecl for S. T. Scale of pay of Rs. 650-900 
tOSTNO. 1 QUALIFICATIONS & EXPERIENCE: 
ESSENTIAL : M. B. B. S. . or equivalent Medica' 
qualilicatiori with research experience particularly 
ill the field of Pathology/Cytology. l)ESIRABLE 
Laboratory and research experience in the subject. 
POST NO 2 (Unreserved) QUA[AEICATIONS & I:xt'ERIi;NcE : LSSENTIAL : M.13,13.S. or M.Sc. 
li.onv a recogiiisi tJfltV.rStty with resarcfi cxperi-
ence ill Microhiol ogy/Bi och9niistry DESIRABLE 
Labora tory  and research exericnce in the subject. 

II, 	1AltSFECA1. ASStSTANT (One) Post Unreser- 
YCd Scale of f)ty of Rs. 425-191 QU.&LU?FCAT(ONS 

EXE'EREENC : ESSEN fIAL : A Post Gradu-
ab l)cgree in Statistics/Mathematics or Graduate 
in Statistics with 5 years ericncc in statistical 
uield. 

C. 1ZE5E. 4 RCH ASSJSrAr'T : (One) Post Unreserved 
Salc of pay of Rs. 425-733 QU&U FICATIONS 

\Pi IUL\U I' 	r'uir, M Sc 	B. Sc 
with atleast 3 y.tr.s rci, trch expriemice, 

1). L&JDR'TORY TECILN(C[AN : (Five Posts) Scale 
of 15ayr of Rs. 383-553. :) 	;rm'1 .for S.F. One RervcrJ for S. C ai.l r n inin thr 	(UnrcsCrved) 

& 
U. Sc. or Prc-l)cgrcc (Scicncc) with I)iploma in Medical 
ILburatory Technology or l .Ltriculat with Dip-
lum:m in i\felical Laboratory tehiiology with lon 
c' prience in Lahratory work. 
C1IE\ilSf : (One) Post tJnresrvcJ Scale of pay 
of Rs. 330-560. Q 'J.UtF1CAT! ONS &XPER1E 
NCE : Graduate in Science (B. Sc.) Fro"71 a recogni-
ed University. 

FIELI) WORKEI Senior) (Two) Posts. One Re-
• ca e of pay of Rs. 263.4.33 QUA-

tLHUATIONS & 	iie 
11. S. l.. C..1 tt niriation passi witi 	perience in 
Field work, 
L d.\ \T.CI IINF. OPERATOR : (One) POSt Un-
ieTvCd. Se:tk of pay of Rs. 23-40). QUAL!1'l-
C VHONS & K PEiUNCE : ES3ENfLAFJ 
F. C. Ca numatiori pass.i wit:i a'.lcivatc knowledge 
F oratimu icicx Machine. 
J'' 	I)J.VSWN CLT3RK 	(fwo) Posts. One 

Reserved for S.T. Scijo of pay of Rs. 330-560 QU-
Ll'J.CATiNS & ( PERINCE ES SEN FIAL 

A G.dtiat  
iccomscl :university.1'trcrciice will be given to 
ti; candidates having CxpCridne in difice establish-
ment, accounting, purchasing procedure and main-
tenance of stores etc. Must know typ writing. 
LOSTR IHVISfDN CLERK : (Two Posts) One 
Iccerved for S.T. Scale of pay of Rs. 260-400 
QU.\UF.{CAf!ONS & EP::IuENCE : ESSEN-
dIAL : F-I. S. L. C. or emivaleiit caaiination passed 
io;n a rccn:aiscd 1 Fy-mrd/ Uni vrity with oninirnum 

I nI Faglish lvp. vri1i a 	it49 w,,rjq per minute 

/ 
0 	Priumc cprjcu1ce in a uie. 'vorks orel'erablc, 

I 	V l : C ti: 	t) 'Jirrve I S:iio of pay of 
EXI' .iENC1; 

i•;}';'rl ti. 	moiifJ 	u:tve 	ericumeo 	in 	drivim 
7 	 ii 't"i 	vv 'iotr ',emich 	witm valid ddving liccc, 

• 	vcar. SC/S f candidates will be 
reiLsati ui in reset at 	pr-asc limit to ilic 

csical of 5 (liv 	yea. 
'4 13 (a) All otur ahlovanccs arc admissible as per 

Ceixtral 	 Rules. 
The p,sts are to1pDrary at present, but likely 
to be p:rIwLnent. 
Age•—elow 45 years for all (ecfmnicaI posts. 

d) Candidates alicady in service must send their 
anmlicamio us through proper d1lW1IlCl. 

- ;(rur:u! llcl:txafi'uit Cb'use :--.-/\ge limits, qualificari(ui 
.priencr. prescribed Lb:)ve iU'O relax able iii dcscr 

jag cas:s. Benefits of pe usion ad ni.sible. I'rivate prac- 

	

................................-'."r 	non-pjacticin.g al!owaumc 



' cre foL ', r LJL ot p 	UI 	j 	u 

t,il;ICATIONS & CPEW 	
SENfIM 	-I(- 

C. E'ca iiinatiotl p:tsS.l WI cx tlflC 

Field work. 
G. 1' 	

OPEltI0 't 	) post Un- 

rccrve. Scale of pay of Rs. 260. 
CVUOMS & II1ERINC F, ESNf[M ILS. 

• F. ('. F 1iiiat U passe-I Witil adeite knoWled9c 

ol' 	ratjT 	F.'I 	4:tCU. 

- 1.W'1 ; 	I) VNI U 	CLlRl( 	(iw POSIS. One 

iCSC 	for Sl. hea • of pay 0C .s.\3O-S( 	QU- 

U \ J 	PFt 	> 	ILAL 

j. 	l!t4' 	At1) Sp'r 	
fin 

CO' 	
1lV5ltY.r"° will c given to 

the candidatC having expCriCflC in dtle estahlish 
meaL account! ag, purctiasillg procedUre and main-
tenance of stores etc. Must know typtwriUflg. 
LOWER IMVISLDN CLERIC (Two I,sts) One 

RescrVC(I for S.T. Scale of pay of Rs 260-400 

QUALLFtCAFIONS & 	
E.SSEN- 

p 
TEAL: H. S. U. C. or 	tlt exarninatiol 	assed e 1uiVale  
from a recognised Board/Un crs'tY with utnimUrn 
speed of English Type writi n at 40 wordsp minute 
PreviouS cpericflCC in ofice works prcferac. 

3. I)RIVER (One Post) Usr3erV 	Scale ofpay of 

RS. 263403 QU(UFICATIO 	
& £XlF.ItNCE 

I3E4[AL : Should have experieflC in iving 
lihtfheaVY motor vehiclO with valid dtviag titence. 

Read upto CtassVfi[. 
-- .•. 	 t.. 	 i1( 	be 

,ge —Below 2S years. SC/SI caUtRuLLL 

allowed rclaxatiOU in respect of uppaSC limit to the 
xtcnd of 5 (five) years. 

N.B. (a) AU other allowaflCCs are admissible as per 
Central Govern niciit Rules. 
The posts are t:nporarY at present, but likciy 
to he pnnanCilt. 
Age_Bet0W 45 years for all tecluical posis. 
Candic1ats already lfl s vice must send their 
applicatiOnS through propet channel. 

General RelaxatiOn Clause :—Age limitS, qualification 

epCrienCC prcserii)ed ahovo are rc1aahl0 
iii clCSV 

mg cae Ucwttt.S of pension aIniSSil)(C. PrivattI i'' 
Uce ts not allowed. IloweVer, rtonpraCU alloWafl° 
as pe rules of the Council is admissible ,  to Medical 

(3 radnatC 
1ierViCakl :ppe1fltlnCut :__.Oai1clidt 	vil! be rc, 

quired to appear at an iittervieV/tCSL if and when called 

for at their oWU 
epenSCS. Candidates selected for 

appOintn1t will b required l.o join duty immediatelY 
after slecttOn, 

Applications on plain paper in their own hand writ- 

ing sLtting, 	complete hia-i.tt'L 	r c1u.tiIlg (i) Name 	fl 

d date. of birt 
full, (ii) lathcm'S name, (iii) place an

h (iv) 

pe
rmanent home address (v) present addresS lot corres-

pondance (vi) detailed acadetni record aml cxpCricfl 
with attested copiCS 

of marksllcc.tS and tcstin1011iflhS Ill 

• support 	of 	age, qualiiicaUon, cxpritIflCO etc. (VU) 

- n:tfllc and addrcSS 	
of two referees not related to the 

Can(lidRt, 
should be sent to rcach tile 	

ccsiguod on 

• or before 10th 1)CcentbCr, 1985. 

	

Incomplete application will 	
be entettaine(L 

Director 

- / 	3 	
Regional Medical Research Centre11 

5b 	
N.E. Region (IOR) DibrUgath 

7 	V 	

• 	pm-'786003. 
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1L AL M[iY1[fL 	EEAflCH CENTIE, NE.IEGIuN (IcM1) 
D1UAH-7OG 003 (tAM) 

• ** •" •: :• 

Dated: 2, 
- 	.--.- 	.-• 

/ii  
JD 

• 	
ô. ___ 

(;\ ) 

Drier/Appointment to tho post of J. 
&j ion ci. M eJi.0 a]. fles oarch Cetitr 

1) b iu g 3ri) , Ass sin . 

Lh referonc o to your, application dated  

P°° 	 ' flegional Medical 
: - ch Centre, N.E.Region(ICMR), Dibrugarh, this is to inform 

y:u that you are appointed as 	 ± the 

	

- 1c c- 	pay i. 9—T-- 

ustiel allowances as. admissible under tho rules to 
th c oplc;yt 	of the Counc ri. 	ttrnnr 	f) - ij u:'Ui ( An ''Orn) . 

The rffor/oppoitmcn.t o subject to • thc following 
nd ccindi Lions vof service: 

Ihc pt is temporary but J.ike].y to continue. 

2. Tho appainte will be "on probation i  for a priod 
? (two) years From the date of joining duty. The probation 

p - 'ad eca ho extended at the disdreti.on or thc competent 
During the probation period the sorvic o of the 

1oyac can be terminated at anytime withcut giving any 
icu nnd 

 

wi hout ossi yning any reason 

terminated at any time b.y 
Of nie 'nh)pth 1  o notice on oithr side. Th Couni 1, how-

c.. 	 Lhr ritji;, to 	f -41 tuthn urrvin'u () 	•t;f• 

	

u 	i Lhi Lh or ?rfrjrc the expiry of notice period by 

to thc omplyca of a sum equivalent, to the pay 
•J. 	'.-.uces 	cr the period of notice cx -  the unoxpir rd 

	

.r. 	U: 	tt:;uyuo u:ri'wt , 	1cvr. 	.i•3rid l,' 

lieU of n tiuo or unexpired por±iqr thu,rr.c)f nny 

rd 	ui - ' 	r 	iib Full 	l; 	:ioU oC ,itoLi::i 

• 	 - 	. 	,'(c;nntd. 	tu ,-r;u Y) 



2) 

n. 	 i ft (Jrn t UI I: 	• 	, 	J. U nij 'j 12 ct 'L 

I 	
Ii ho rantud undur thu Li.mtrai CivIl 

iUrV±CO ;I1v:,'d LUOVO Iu1os (1972) amended from time to time. 

The Central Civil Service Conduct Hu1e and the 
CIVIJ. S(:vjcu (clnssjfjcatjo Control and Appeal Rulos are 
applicatjci-, to tho employees; 

The appojflt3QW 	tVo t 
Uie nt:tnctj Form regarding ,  cn'ritn1 stotun. Ifl:;ho event' of 

	

ppu 'fl cm having more th n on Wif 13 livi nrj 	hal ng morri.o ci 'Lu 1 	fl';nn 	"vlrig more than one Wife liVing, t;Iiu appojflL,rr,• w3 1L b 	NH CUt ft I), a oXump tb0 being grnn'L ad by ft u camp at ant 

C. O travelling allowance is adrni;sjbl e  for joining 
L Ointment. 

9. Survjc e  rend ccd Outj11 th Cotacj 1 wIll not lju Untfl]'d Fur !nirpnse uf L'h 0 leOvo, gronL ut iu Cru, , iuni; etc. 

iO.Pxjor permjssj0 of the Council is to bo btnjnccj 
fir pU&licO'L•j(h of pop ers basod on the work c oii. ad nut 

undc.r 
ocj i 	flc Cou,i • nn ..for 	T.jn 	'f 	 'cdu igr 	the U 4-

l1saton for work of 
subms1011 of th osis for a Pcjs - Gduoto Degree of Univcrsitji 	o.'for Opponijn( lin 

n ex an 3. n;: L ion 

1 1 .Tlie employee will not be I)ormii..'L ad to apply
.  'F6r :JpaIn munt el5ewhix. 0  hufore Completing un 	vur Sarvic a Uriduj: iht2 	

Not more than four applicat5 IJr outido appoinL. nt nh:ll he F' 3 rwardecj in a yor. All 
3pplbCtjC)g should be 

cnt Lhrauh prcper channel and not direct. 

i2,Nc'dical aid is admissible under Control Services 
(fladlcal fttandncc) Rulcs •  A declaration regarding dependents 
huuld be furnihod in the prescribed form. 

13 Thu OppOjntçt 'ibj act tn thu production nf 
Nedjcaj 	

CertiIjcot0 from the CIvIl Surqcn/1i.djc3 
0 a : d 

'Ijt: •. 	ru(.luirud to submit an oatI 	,f nJLacion'cr 

f ) II203 C lot mu kncw your acceptance ' (no or expected 
j am 	yur duty on 01: before 

ThO oppo.jnte o  shoId submit the fol3.'iwjng documents 
:aL 'fto tino of joining duty 	 ' 

() An n ttostcd copy f the Matricul.j- ion/Fjgr 
Sccond ory or cquivl cnt. o'x a m i na t:: on giving dnt u 
of birth. 	 ' 



/ 	 -/7-- 
-J 

( 	 : 	
) 

I ( r .1. f 1 	U ox' 11. r i 	Fl 	or'. 	[ 	]• 1. 	x  

Li H r 	c 	fl 	ni ; 	LIlY p 0.1 	11 hi I 	I. 	t i.uI by 	i t 	 tnrrL u (fl 	 ifi' Hrim 	lawn. 
(.) JL,;c.I0j Liü 	of Marital Stotu . 	 n  
( 	Ti I. l0L'J I. ion rcqartiing C030 ralatjcjnn. 

372  

/ s 	
r di.ricf po 	Pi uni Q f3 L i 	± xc it d .. YP pun with GaZottcd Officers. 

(h) Ttci,r1 on 
 of CIL'Pendents for purpose oF rndico,l old. 

fliroc.Lbr 
flccjionai Modici 

RCSOrU-cj) Coritrc2 N.E 	(Ici fl) Dibx'u1 
A S S A M, 

Ju, 
 

1) Thu DircctoGc,.irth] • 	-u, c 	. u 	VIIOLI 	LI_L 0 U 
iSinj Nogar Post Uox N0.4500 
w Dlhj 	110 029. for favour oi' information I 	( 	 Ctj 

ff 

Persano), file. 
Acont5 fiI. 

/ 

cgional Mcd1ci Rpsl:nrch Contro — 	 0 	
N..E..cgion (TiER) fl:ihrugoh 7 	S 



Annexure -  IV 

Typed Copy 

To,. 

The Director 	 - 

Regional Mec ical Research Centre, 

N.E.Region (ICMR) 

Dibrugarh 

Datect24/2/2000 

Sub: Regarding Assured Carrier Progression 

Sir, 

- I have the Honour to state that I am in receipt of office memo No. 
RMRC/DIB/Adm-97-99-20001 249 dated 23.22000 in connection with 
A.C.P.- In this regard, 1 would like to inform you that the next higher 
grade in my category of post is Filed Worker (SR.) Therefore after 
implementation of A.C.P my scale should be in the scale of F.W. (Sr,) 
i.e. 3200-85-4900. 

I therefore request your Honour to review the fixatin of my pay 

scale so that I shall get the actual basic pay scale due to effect of A.C.P. 

• Thanking you. 

Your's faithfully vh~~
- 	 Pradip Kumar Saikia 

7 	 Junior Field Worker 

I 
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2381548, 2381566 	 Fax :(0373)2381748 
E.MaiI : icmrrcdi@hub.nic.in  

	

1IrN 	 T 
REGIONAL MEDICAL RESEARCH CENTRE, N. E. REGION: 

INDIAN COUNCIL OF MEDICAL RESEARCH 
Post Box No.105, Dibrugarh -786 001 (Assam), INDIA 

No.RMRC/Dib/Adm-28 (DPC)12003-04/9( 	Dated the f 
-OIJ)ER- 

Subject: Promotion to the post of Laboratory Attendant in the scale of Pay of 
Rs 2610-60-2910-65-3300-70-4000 at the Regional MedicalResearch Cettrc 
(ICMR), Dibrugarh 

On recommendation of the Junior Departmental Promotion Conunittee held 
on 12th  June, 2003, the Director of the Centre accords approval for promotion of Shri 
Pradip Kr. Saikia, Field Worker (Junior) to the post of of Laboratory Attendant in 
the scale of Pay of R32610-60-291O-65--330Q2.4PQ) plus other allowances 
as admissible as per rules at the Regional Medical Research Centre (ICMR), Dibrugarh 
with effect from 12th June, 2003. , 

The pay of SlrI Pradip Kr. Salkia will be fixed as admissible as per rules, 
He will be governed by the usual tcrifls and conditions of service under the Council 

4.He will be on probation for a period of 2 (two) years in the post of Laboratory 
Attendant from the date of his promotion ,i.e. 12-6-2003. 

5.Beneflts of of his service as Field Worker (Junior) will be carried forwar4 to the 
. 	post of Laboratory Attendant . 	 ... 

6. He is informed to furnish his acceptance or any objection for accepting this 
\ promotion within 7 (seven) days of rceipt of this letter. 

To 	 . 	(S.N. Bhagawati) 
A 	strativeOfil 

Yshri Pradip Kr. Saikia 	 or D1RECTOI. 
RMRC (ICMR),Dibrugarh 

Copy to 
• The Director GeneraL Indian Council of Medical Research, V. Ramalingaswanly. 

Bhawan, Ansari Nagar, Post Box No. 4911, New Delhi -110029 for favour bf his 
kind infonnation and necessary action 
Personal file of employee ,concemed. 
Accounts Section 	j Bill Section 	Estt. 3 (Increment) file 

6. 	Budget file 	-i... Seniority file 

jr 	 3 

/ 	V 

ii. 
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To 
The Director, 
Regional Medical Research Centre 
N.E. Region(ICMR) 
Dibrugarh 
Assam 

Dated: 20 June, 2003 

Sub:- Prayer for promotion to the equiva!ent'post of Sr. Field Worker in the Scale 
Rs.3200 to 4900 - regarding 

Ref.:- No. RMRCtDIB/Adm-28(DPC)/200304/961 dated 18 June, 2003. 

Sir, 
.1 	

With reference to the subject cited above, I beg to state that I have been working 
as a Field Worker (Junior) since my joining i.e. last 16 years and I am entitle for 
promotion to the post of Sr. Field Worker which is equivalent to the post of Laboratory 
Assistant. Further, those who had joined as Sr. Field Worker in our office, had been 

• 	promoted to the post of Laboratory Technician. in this regard, I want to say that at the 
• 	time of interview, I was also appeared for the post of Sr. Field Worker, but I was offered 

the post of Field Worker (Jr.), which I accepted with the hope to get the post of Sr. Field 
Worker after getting the desired experience. However, I have worked sincerely n the 
same post till this date with the hope of getting the promotion to the post of Si., Field 
Worker or any such equivalent post. During this period, I have obtain my graduat edegee 
from Dibrugarh University in the year 1988 and a Certificate course in Application of 
Computer in Office Automation from Tezpur University in 1999. These certificates were 
submitted to office for necessary information and record for future benefit in my service. 

Sir, at this stage, I feel disappoined to receive the office order dated 18th June 
2003, wherein I have been offered the post of Laboratory Attendant, which, is ot 
acceptable to me. Sir, I pray for your kind consideration to reconsider my promdtion to 
the post and scale equivalent to the Sr. Field Worker. This will restore my confidencç and 
dedication to my duty. 

Thanking you, 
Yours faithfully 

(Pradip Kr) Saiki) 
Field Worker (Junior). 

r 

(I .  

I 
• 	•• 	....... 

.1 

I.! 
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Gram : Remres 
Fax :(0373)381748 
E.MaiI : icmrrcdi@hub.niCJfl 

IFI 	[jf1Iri 	 , 11cj 	
( 	

ft. tR, 
REGIONAL MEDICAL RESEARCH CENTRE, No E. REGION 

Y 	INDIAN COUNCIL OF MEDICAL RESEARCH 
Post Box No. 105, Dibrugarh - 786 001 (Assam), INDIA 

No.m\1RCDihPF-49I86-87! / 	 Dated the 24th. July, 2003 

To 

slixi Prachl) Kumar Saikia 
Field Worker (Junior), 

This has a reference to your letter dated 201h June 2002 wherein you haie refused to 
accept the regular proinolioii granted vide this office letter No. RMRC/l)ib!Adfm-28 (DPC)I 
2003-041961 dated 18-6-2003. 

In this context. it may he mentioned here that earlier you have been ranted financial 
benefit by allowing higher scale of pay of Rs.2610-60-3150-65-3540 wef. 9-8-199 under the 
ACP Scheme vide this office order No. I?J\.IRC/DiblAdm-97/99-200012458 dated 232-2000. As 
per Clause 10 of the conditions for grant of benefil under the Assured Career Progresion (ACP) 
Scheme, "the grant of higher scale of pay under the ACP Scheme is conditional to the fact that 
an employee, while accepting the said benefit, shall be deemed to have given hi unqualified 
acceptance for regular promotion on occurrence of vacancy subsequently. In case he refuses to 
accept the higher post on regular promotion subsequently, he shall be subject to normal 
debarment lbr regular promotion as prescribed. Moreover, subsequent financial up4ation 
will get postponed.  

In view of the facts mentioned above, you may re-think about the entire matter.and its 
consequences due to your refusal to accept regular promotion and let this office nov' about 

• 	 your decision on or before 30th July 2003. Please note your decision will be treated, as final and 
• action on this matter will be taken accordingly.. 

• 	 Yoaitl1lyr5 

(S.N. Bhagawati) 
Administrative Officer 

r V For DIRECTOR 

7 

/. 
Phone Oft:(0373)381494, 381506 

381548, 381566 



To 
The Director 
Regional Medical Research Centre, 
N. E. Region, (1.C.M.R.) 
Dibrugarh, Assam. 

Date: 30-07-200 

' 	 &i'b:'- Prayer to promote me from Field Worker(Jr.) to Field Worker(Sr.) as per rules 
of theGovt. 

Ref:- I - Your letter No.RMRC/DIB/PF-49/868 7R 422, dated 24t1  July, 2003. 
Ref:-2- My letter dated 20.06.2003, addressed to the Director, R.M.R.C., 

N.E. Region (ICMR), Dibrugarh, Assam. 

Sir, In response to your letter under reference above, 1 humbly submit the following 

facts, for your kind consideration and sympathetic order please. 

That sir, at first I beg to state that I had appeared for interview, for the post of 

Field Worker (Sr.), which was advertised in the leading news and on the conduct of my 

said interview, 1 was appointed as Field Worker (Jr.) in place of Field Worker (Sr.), vide 

appointment letter, issued to me, being letter No.RI4Rc/ICMR1D1BIAPP0tme8586!' 

451/dated 2/6/86. 

That secondly I beg to state that the post of Field Worker (Sr.) had been re-

designated as Laboratory Assistant. But at the same time the post of Field Worker (Jr.) 

had not been re-designated. . 

That thirdly I want to state that at present I had been off, ered on 'promotion the 

post of Laboratory Attendant, which in my view is equivalent to the Field Worker (Jr.), 

and the pay scale fixed for the post of Laboratory Attendant is not enhanced pay scaleto 

that of Field Worker (Jr.) and that pay scale had been received by me in the month. of 

August, 1999. 



C9  

1 
	

! 
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That Sir, there are existing post of Field Worker, at Development of Sentinel 

Health Monitoring Centres in India and under the Department of ICMR Regional 

Centres. 

That Sir, in my view, the aforesaid post of Laboratory Attendant, which is offered 

to me, is not Line-up post. 

That Sir, 1 have been working sincerel.y as a Field Worker (Jr.), since my joining, 

i.e. last 16 years, and within this period 1 had completed. my  Graduation and obtained a 

Certificate, in Computer Application. 

That by considering the facts and circumstances as stated above, I humbly request 

your good self to promote me from the post of Field Worker (Jr.) to Field Worker (Sr.), in 

place of Laboratory Attendant, which in my view is equivalent to the post of Field 

Worker (Jr.). 

That Sir, I request your good self to know me the aforesaid facts and till 

then allow me time, to let you know my decision regarding acceptance of my regular 

promotion to the post of Laboratory Attendant, and for the same I shall remain ever 

grateful to you. 

Yours faithfully, 

~(S  qri Pradip Kr. Saikia) 
Field Worker (Jr.) 

• 	 vL 

I 
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1 	 S  
To, 	 (Typed copy) 

The Director 

Regional Medical Research Centre 
• 	N.E. Region (1CMR, Dibngarh Assarn 	 Dated: 23.8:2003 

Sir, I have the honour to place before you the following facts for your kind 
consideration and necessary orders. 

That I am a Citizen of India having permanent residence of Khowang 
• Athabaii Gaoii, P.O: Kliowanghat, P.5: & Mouza Khowang, Dishict of 

Dibrugarh, Assam; and I blonged to thecammunity of Scheduled Tribós; as 
such I am entitled to get all the piivileges and facilities; granted by the 

• 	Constitution of India 
• 	• 	That I have passed the H.SL.0 Final Examination in the year of 1978 

under Board of secondaiy Education, Assani from Khowa:ng High SchioI, P.O 
& P.S.. Khowang 1, Dist-Dibruprh, Assam vi.de  Roll No. 218 No. 633. 

That in the year of 1922; 1. have passed the Pre Degree Fnai Examination 
(Arts) under Dibrugarh University from Dibru College, P.O. P.S: & That. 
Dibrugarh, Assam vide Roll.A No. 9189. 

5 

That in the year of 1988, 1 have passed the B.A. Final Examination under 
Thtnugarh Uiuvesity horn Dunn College, F 0 P S & Dust Dibuugarh, Assarn 5  
vide Roil-A No. 428. 

That I have also c.ompieted the course of application of Computers in 
• 	Office Automation from Centre for etectroics design and technology of India 

under Tezpur Universfty, Tezpur. Assam in the year of 1999. 	. 

• Thatou28J1d925, applications.were invited by the Regional Medical 
Research Centre N.E. Region ICMR) .Dibñigarli, Assin to 11 up two posts..of 
Senior Field Worker and one post was reserved for.S.T. candidate, pay scale Rs. 
260-430 and at that time, and accordingly. the Director, Regional M edical 

• Research center, Dibrugarh issued a call letter to. me through the Employment 
Exchange, Dibrugarh, Assaiui auid at the time; qualification for the said post was 
required H.S.L.0 Exaniinatioii passed. 

That in due course of process, I was selected in the interview, conducted 

	

• 	by the Director, Regional Medical Research renter, •Dibrugarh, Assam and 

	

• 	accordingly on 2.6.86 appointment le.tt8r 'as issued to me for ,  the post of Filed 

5. 	 • 



Worker (Jr instead of Sr. Filed woi1er and on 196.86 1has'e joined in my 
• 	 service with hope to get the post of Sr. Field worker in near future and since'the; 

• 	 I have been discharging my duties with sincerely, honesty and Ibyality to the 
• 	 Government. 

That on 22.3.2000, the Director, Regional Medical Research center, 

Dibrngarh side order No. RMRC/DIE/ADM-97-2000/245.8 dated 23-2-2000 

granted financial .upgradation under assurel carrier progreassion Scheme w.e.f 

• 	91811999 and accordingly my basic Oay scale became 2610-603150-65-3540. 

That in response to the aforesaid letter for financial upgradation on 

24.2.2000 [fIled an application to the Director, Regional ,Medicai Research 

center, Dibrugarli vith prayer to consider that my next higher upgradation is to 
the eat.egory of post of Filed Worker (Sr.) and as such my scale ought to have 

been Rs.. 3200-85-49001 and in the said application is pending for disposal. 

That the post of SeniorFiled Worker is still in existence and recruilment 

in the said post Is ging on. That on 18.6.03, the Director, Regional Medic..I 

Research center, Dibrugarh issued an order for promoting me to the post of 

Laboratory attendant w,e.f. 126.03 with pay scale of Rs. 2610-60-2910-65-3300 
and asked me either to accept the said order or to make an objection over the 

said promotion order within 7 days from the date of feceipt of that or. 

That on receipt of the aforesaid order, I filed an application dated. 20.6.03 
before the Director, Regioiial Medical Research ceiter, Dibrugarh, Assam and 

pointed out that Ihadbeen serving in the past of Filed Worker (Jr.) coñtiniousiy 

since last about 16 years, and my next post for promotion was Filed Worker 

(Senior) which was equivalent to the post of Laboratoiy A asistance, and my line 

of Job was directly related with the Filed Worker (Sr) and Laboratory 
Assistance. My line of Job is not related with the Laboratory Atiendant if I am 

shifted to the post of Laboi'atoiy Attendant from the post of Field Worker Jr it 

amounts to the cat.eory of the same post having some financial benefits (more 

or less),as such I requested the Director, Regional Medical Research center, 

Dibrugarh, Assam to acept my application, and issue promotion order to the 

post of Filed wOrker (Sr) or Laboratory Assistant. Beit mçntioned herein that the 

Directoi, Re'gional Medical Research center, Dibrujarh,. Assam vide order No. 

RMRC/1CMR/DffilAppcintment 85-861451 dated 2.6.86 re-designated the post 

of Filed Worker (Senior) to the post ofLaboratoiy Assistance andin doing so, in 
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0 	/ 

• th month of •Augus(, 2001; Director, Regional M edical Resea rell center, 
Dibrugarh, Assm. pràrnoted Sri Atul Ch.. Kaa from Senior Filed worker to 

wo 

LabortonjTechnician. In the sameav. in the month of August 2002 Director 
again promoted Sri Jagnath Gogi, SCJEQr Filed Worker to Laboratmy 

• Technician, as scli, my legitimate claim for promotion .to 'the post of Senior. 
flied Worker or Laboiatoy As;stnt is justtfied and wLthtn the sanction of law..  

- That. wr 307:03, I again made my afOresaid legitimate ckm through my 
application Jiled before the Director, Regional M edical Research center, 
Dibrugarh, and that also in response to the letter, dated 24.1.03 issued by the 

DIrector,Regioiial M edical Research ccntr, Dibi;igarh and-said application is 
- pending. 	 . 	 S 	• 

I therefore pray before your ionu to consder the aforead facts and 
• circumstances Of the subject matter of issue, and pass necessaj order for MY 

pI.omotion to the post 'oF Filed Worker (Senior) or Laboratwy Assistant 
• whatsoever in nature at an eadist, as otherwise, I shall be ictim of 

circumstantial fOr niy.no filt S - • 

And for this act of kindnss, I shóil remain ever great -lid to you and pray. 

S 	
c yt: 	S 	

- 

S 	I. The Director General.. 	
S 	 Yours faithfully 

Indian Council of Medical Research 	 S 	
S 

Ansai Nagar, Post Box No. 458, 	- (SRI PRADJP KR. SAIA) 	
S 

S 	 • 	New Delhi-110029 	
S 

• 	
• 	 • 	Field Worker iunior 	S 

2' N.ationaCommissioner 
S • 	- 	 RMRC iCMR)Dibntgarh 

S 	 N wtional Cc iimission for Scheduled Tibe, 	• 	• A asam 	
S 

New Delhi, India  

	

V 3. The Seeretaty 	S 	

• 	

S 	 S 	

S 

• Indian Council of, Medical Research- 	 • 	 S 

• 	Scheduled Tribe Employee Asociation 	S 	 • 

S 	

• • S 

Ansari Naar, Fot Box No. 4508,.. 	 • S  

• 	New elhi410029 S 	

S 	

• 	 S 

A. The Presidt/Secret-ari 	S S 	 • 	• 	 • 	 - 	 • 

• 	All Assam Trib1 Employee Association 	
S 	

• 	 S 	 • 

• 	Jatia, Kahilipara, Ghy.22 	• 	 S 	

• 	S 	
• 	 S 

S__S 	 • 	 S  

• 	•, 	-S  

• 0 	 • 	

• 	 . 5- 	 . 	
S 

5 	
5 	 5 	 .-• 

S 	
S 	 • S i S 	• 	 5 - 	 - 
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RGI ONAL MEDICAL RSE ARCH CENTRE , • REG ION (IcMR) 
DIBRUGAftH:ASSAM 
*** ********* 

NC0RIRC/DIB/PF-49/8687//ff2 	 Date.ug '03 

To 

Sri Pradip Kr. Saikia 
Field Worker(Junior) 
RMRC(IOMR) 
Dil-)ruciarh 

Sub :- 	Prayer to promotion from Field Workr.(4to 
Field Worker(Sr.) 

With reference to your letter dtd.30.7.2003 
this is to inform you that your case has ben exar(iined 
throughly and in this connection,this ofiçThd already 
informed you vide letter No.RMRC/IB/PF-.49/877a42.2 dtd. 
25th July'03 in details0 

2) Your request for promotion from the post 
of Field Worker(Jr.) to the post of Field Worker(Sr.) which 
is redesignated as 'Lab.Assistant', cannot be exceeded, as 
per Recruitment Rules of the Council. 

You may inform, this office about your final 
decision regarding acceptance of your promotion as given 
vide this office order No.R14RC/DIB/Adm-281(DPC)/2003-04/ 
961 dtd 0 1806.2003, on or before 	 Z.'03 failing 
zhich it will be presumed that you have accepted the above 

promotion0 	 . 

(S.N. Shagawati) 
Administrative Officer 

• for Director  

I 	•'• 

•..... 

.' 

• 	

. 
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To, 
The Administrative Officer 
For Director, Pegional Medical Research Centre 

N.E. Region (ICMR), Dibniga,h 
	 Dated. 1.9.2003 

Sub Reference to, your letter No RMRCtDIBPF-49/86-87/1824 Dated 
27thAugus t, 2003. 

Sir, With reference to your letter No. RM RC1D ffi/PF49/8647 /1824 Dated 27 th 

1°• 
':' 

August, 2003; I beg to address you as follows: 

1. 	That I have been working as a Filed Worker (Jr.) since 19 0'  June 1986 and 

I am entitle for promotion to the post of Sr. Filed Worker which is equivalent to 
the post of Lab. Asistant. Further, those who had joined as Filed Worker (Sr.) in 

our office had been promoted to the post of Lab. Technician. In this regard, I 

would like to say that at the time of interview, I was also appeared for the pot of 

Filed Worker (Sr.) and notFiled Worker (Jr.). But I was offered the post of Filed 

Worker Junior, which I accepted with the hope to get the Filed Worker (Sr.) after 

getting the desired experience. 

• 2. 	That at the. time of creating new post of Filed Worker's Or) and Lab 

Attendant's. pay scale was the same i.e. no difference vide order NO. 

49131RMRC105-NCD-11 dated 29.8.85. 	., 	 •. 

That one post of Senior Filed V)orker was reserved for .  S.T and the post 

offered to me was also reserved for S.T. 
. That after re-designation the Senior Filed Worker as Lab Assistant. Vide 

No. RMRC/DIB/Adm-56 (11)2000-01/1879 dated 8.11.2000. I requested thatmy 

postJshould be re-designated tq the Junior Lab. Assistant and flie several 

representation before the authority concerned. 	 . 

Sir, at this stage, I feel disappointed to receive the office order dated l 

June 2003, wherein Ihave been offered promotion to the post of Lab. Attendant, 

which is not acceptable to me. 	. 	 • S  

Sir, I pray for your kind consideration to rconsider my promotion to the 
• post and scale equivalent to Filed ,Worker Senipr. This will restore my 

confidence and dedication to my duty. 

Thanking you. 	 Your's faithfully 

Pradip Kumar Saikia F.W.(Jr) 
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IUIGIONAL MEJ)ICAL RESEARCh CENTRE, N.E.REGION (ICMR), 
1)II3RUGARH,ASSANI 

o.R.C,'Dib,PF9!2003-04/i 3 	 Dated the 	k//August 004 

-OFFICE MEMORANDUM- 

in accordtnce. with the office order No.RIvJRC/Dib/Adm-28(DPC)/2Q03-04/96l dated 
I 8 June 2Q03 andiew of the grant of financial upgradation benefits under the Assure4 
Carrer Prorssion CP) Scheme vide O.MNo. RMRCiDjb/Adm-97/99-2000/2458 dated 
23 February 2000. Mr. Pradip Kumar Saikia on his promotion from Field Worker (Junior) 
to the nost of Laboratory Attendant in the scale of pay Rs. Rs. 2610-60-2910-65-3300770-
40001- w.e.f. 12.6.2003 is allowed to draw his pay as follows: - 

(i) Pay to be drawn in the scale of pay of 
P. 2610-60-291 0-65-3300-70-40001- w.e.f. 12.6.2003 -- Rs.3, 215OO plus Rs.20=00.as P.P. 

TotalRs.323500) 
The PP as shown above, is to he adjusted in the next increment due on 1 -8-2004 

• 	 the next increment of Rs.6500 w.e.f. 1.8.2004 raising his basic pay to RsJ, 30000 
• 	is also allo\vcd. 

(SgEta 	 I 

1Atpiinistrative Officer 

Disbu Lion. 
- 	 . 	nian Dtbeic 

'h/i. Mr. Pradio Kumar Saikia Labomtory Attenclant.iRC, Dibruárh 
H 	2. Accounts Section 

Bill Seci ion 
Estt.3(Increnient) file 
Budget file 

\ ersonai file of the employee concerned 

•1 

t4le 

T. 



Er 

Anw9- 

REGIONAL MEDICAL RESEARCI-I CENTRE, N.E.REGIÔN 
D113R UGARH ASS AM 

R.IRC.DibyiT.49,2OQ3.O4,' 	 Dated the / f Aug i.t,2OO4 

r'rr'rp-r - .r r ir IvjEMOPtANDTJIvI. 

Li aucoihicice with dic office order No.RvGi'Djb/Adm28 EDPc120c1304,961 dated 
l' June 2u03 and in view of the orant of financial upgradation benefits nder the sured 
Career Prej (ACP) Scheme vide O.M.No R C/Djb/Adm97/9o 2OO(/i4c8 dated' ' .tehwrv 	u. \ir. Pradip Kumar Saiida on his promotion from Field Worker (Junior) to the Dot of Labotoiv Attendant in the scale of pay R. Rs. 261 0-60-2916533OO7 '1000' w.e.f. 12.6.2003 is allowcdto draw his pay as follows: 

(1) Pay to he drawn in the scale of pay of 
R.. 26 lO-60-910-65330c 7C 4fl00'- w.e.f. 1262003 --R-0, 2l5OO plus Rs.20=00 as P.P. 

(Total=Rs.3,235=oo) The PP as Shown above, is to he adjnstcd in the next increment due on 1-8-2003 

ftc next annual Increments of Rs.6=0t raising his basic pay to Rs.34IU=ijU w.e.f. 1 8 2q03 and P s.70=00 raising his basic pay from Rs.3 300=00 to Rs.3, 370=00 wef. 1-8-2004 io aflowd, 

	

Ihe earlier office order issued vide O.M.N'o. 1 I ( /Jjf)/pF49/2on34/l234 	dated A1 gust 2004 is hereby cancelled. 

(S.N. Bhaaawati) 
Administrative Officer 
vFor] l.)isirihution - 	 - , 

	*RcLicMR). DtkiIIR Pradip i:unar Sai1. Laboratory Attendant. iigc, Dbnigarh ACCOUntS Section 
BiJI Section 

i. Bstt.3dncren - nl) file 
. Budget file 

6. Personal file of the employee concerned 

1. 

-4-  
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Annexure- 

-. 	 Typed copy 

To, 

The Adniinistrative Officei 

For Director 

Regional Medical Research Centre 

N.E. Region (1CMR) 	 Dated. 9.8.2004 

Dibrugarli 	.. 	 ' 

Sub: Reference Office Memorajidurn No, RMRC/DiB/PF-49/200-

2004/ 1234 Dated 4th  August, 2004. 

Sir, 	, 

With due Honour I would like to ia' before you few lines for' your 

kind ionsideration. 

I have received an office memorandum No. RMRC/DIB/PF-

49/2003-2004/1234 Dated• 4th  August, 2004, regarding my adjusted 

increment and designation. 

I have been working as a Junior, Filed Worker since 19 June 

1986; but now I have been promoted to the post of Lab. Attendant, 

which 1 sin not going to accept at any cost. Regarding adjusted 

increment to the said post I am accepting under protest. 

So, kindly look into the matter sympathicaily. 	. -'• 	. 

Thanldng you. 	. 

Z Xx, 	. 	 . 	Your's faithi1y 

7 	. 	. 	 Pradip Kumar Saikia 

Junior Field Worker 

S 



P0, 

• The Administrative Officer 

For Director 

• Regional Medical Research Centre 

N.E. Region (ICMR) 	 Dated. 198.2 004 

Dibrugarh 

Sub:: Reference Office Memorandum No. RMRC/ DIB/ PF-49/ 2003-

2004/ 1430 Dated IV,  August, 2004. 

Sir , 

with due Honour I would like to lay before you few lines for your 

kind consideration.  

I have received an office memorandum No. RMRC/DIB/PF-

49/2003-2004/1430 Dated :  17th August, 2004, regarding my adjusted 

increment and designation. 

I have been working as a Filed Worker(Jr.) since lTh June 1986; 

but. now I have been promoted to the post of Lab. Attendarit which I 

am not going to accept at any cost. Regarding adjusted increment to 

the said post I am 'accepting under protest 

So, kindly look into the matter sympatbicafl". 

Thanldng you; 	 : 	
• 

vJ 
• 	: 	 Your's faithfully 

Pradip Kurnar Saikia 

Junior Field Worker 
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IN THE CE1TRAL tDMINISTRATIE TRIBUNAL 
I 	iz?t 

GU)4J$J..CH. 	 •, 

'1 

ORIGINAL APPLICATION NO.94/2005 

IN  THE MATTER OF: 

• O. A. No.94/2005 

Sri Pradip Kumar Saikia. 

.. .........Applicant. 

4 
Union of India and others. 

............Respondents. 

..:. 	:.. 	

-AND- 	 .. 

Th THE MATTER OF:- 

" 	• 	.. 	 A written statement filed on behalf of 

* 	 Respondent 	No.2 	and 	3 	i.e. 

- -. 	 The Director, Regional Medical Research 

• 	 Centre, N.E. Region (ICMR), Dibrugarh and 

the Administrative Officer, Regional 

Medical Research Centre, N.E. Region 

(ICMR), Dibrugarh of the original 

Application No.94/2005. 

WRITTEN STATEMENT 

I, Sri Romen Kumar Dutta, Son of Sri Lalit Chandra Dutta, aged 

about 49 years, presently serving as Administrative Officer, RMIC (ICMR), 

Dibrugarh do hereby solemnly affirm, declare and state as follows:- 

That the applicant has arrayed me as the respondent No.3 in the instant case 

and the copy of the Original Application has been served upon me. I have. 

gone through the copy of the Original Application and have .understood the 

contents thereof Being the Administration Officer of RMRC 'ICMR) 
Dibrugarh, I am well acquainted and filly conversant with the facts and 

circumstances of the, instant case. As such, I am competent to file this written 



statement. Further I have also been duly instructed by the respondent No.2 

herein to file this written statement on his behalf also. 

PRELIMDARY OBJECTIONS 

That at the very outset this answering deponent respectfully begs to state that 

the Original application NO.94/2005 is not maintainable as the instant petition 

is being filed challenging the Order dated 18/6/2003. passed by the 

Administrative Officer for Director of Regional Medical Research Centre, 

North East Region, (TCMR), Dibrugarh promoting the applicant who is 

holding the post of Field Worker (Junior) to the post of Laboratory Assistant 

.e.f. 12/6/2003 and as such is barred by limitation under Section 21 of 

Administrative Tribunals Act, 1985. 

That the deponent further begs to state that the applicant has agreed to the 

terms and cotiditions and has given his consent as per clause 10 of the 

Conditions for grant of benefits under Assured Career Progression Scheme, 

\ (herein after referred as ACP Scheme) the relevant portions of which is quoted 

I below. 

"An employee while accepting the said benefits under the ACP Scheme, 

shall deemed to have given his unqualified acceptance for regular promotion 

on occurrence of vacancy subsequently. In case he refuses to accept the higher 

post on regular promotion, subsequently, he shall be subject to normal 

debarment for regular promotion as prescribed in the general instructions in 

this regard. Moreover, subsequent financial up-gradation will get postponed". 

A bare reading of the aforesaid clause clearly indicates that if any 

employee accepts any benefits under the ACP Scheme, then it is deemed that 

the person has given his unqualified acceptance for promotion on occurrence 

of subsequent vacancy only. As Sri Pradip Kumar Saikia was allowedkbeneflt  

under the ACP scheme, it is deemed that he was given his unqualified 

acceptance for regular 

vacancy so occurring in the post of 'Lab Attendant' has therefore been offered 

to him and his non acceptance of the same shall not only debar him form 

further regular promotion but will also delay his further financial upgradation. 

As such,_the respondent authorities are only trying to help the applicant and to 

accommodate him to enhance his promotional avenues in this Centre. 

4 



4(1 	 3 

DETAILED WRITTEN STATEMENT 

That save and except those statements and averments made in the original 

application which have been specifically admitted here in below, the rests 

shall be deemed to have been denied by this answering respondent. 

That as regards the statement made paragraph 4.1 of the Original Application 

this answering Respondent begs to state that they are matter of records and he 

has no comments to offer. 

That as regards the statement made in paragraph 4.2 of the Original 

Application, this deponent begs to state that advertisement was made by the 

Director, Regional Medical Research Centre, North East Region (ICMR) 

Dibrugarh to fill up two posts of Field Worker (Senior) in the scale of pay of 

Rupees 260-430 (pre revised) for the recruitment year 1985-86 out of which 

one post was reserved for ST candidates and the other one was unreserved. 

Subsequently, the selection Committee on 7th  February 1986 selected Sri Atul 

Chandra Rabha (ST candidate) against the post of Field worker (Senior) 

reserved for ST candidates and for the unreserved post Mr. Jaganath Gogoi 

was selected. Although, Sri Pradip Kumar Saikia was one of the candidates 

for the aforementioned post, he was not selected for the said post by the 

Selection Committee for want of requisite qualification! experiences. Further 

as would be evident from the. minutes of the meeting of the Selection 

Committee held on 7/2/1986 the applicant was considered for recruifment to 

the post of "Field Worker (Junior). Accordingly, both Mr. Atul Chandra 

Rabha and Mr. Jaganath Gogoi jOined their respective posts as Field Worker 

(Senior) and the applicant herein was offered the post of Field Worker 

(Junior). 

• A copy of the minutes of the meeting of the 

selection committee held on 7/2/1986 to 

consider the cases of candidates for 

recruitment of "Senior Field Worker' as well 

as for Field Worker (Junior) RMRC, N.E. 
Region (ICMR) Dibrugarh is annexed here 

with and marked as ANNEXURE-A & B 

respectively. 

4 

1 

Li 
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4) 

That while denying the statement made in paragraph 4.3 of the Original 

Application this answering deponent begs to state that Sri Pradip kumar Saikia 

was not selected for appointment to the post of Field Worker (Senior) by the 

Selection Committee constituted for the purpose at that time as has been 

alleged. In fact, the applicant was selected for the post of Field Worker 

(Junior) which is clearly evident from the minutes of the meeting of the 

Selection Committee held on 7/2/1986 and as such, the applicant is under a 

misconception that he was appointed to the post of Field Worker (Senior). The 

deponent further, begs to state that in fact two posts of Field Worker (Junior) c. 

in the scale of pay of Rs. 196-3-2002-EB-3-232 (pre-revised) were also lying 

vacant at that time in this Centre i.e. RMRC (ICMR), Dibrugarh. Although the 

applicant had applied for the post of Field Worker (Senior) he was not found 	- 

suitable for the post of Filed Worker (Senior), yet one of the vacant post of 

Field Worker (Junior) which was reserved for ST candidates was offered to 

him vide letter No.RIMRC/ICMR/DIB/Appointment/85-86/45 1 dated 

2/6/1986. Subsequently, the applicant accepted the offer/appointment to the 

above post vide his letter dated 10/6/1986 and declaration dated 19/6/1986 

without any objection and joined the said post on 19/6/1986. Further, the 

applicant never mentioned about his grievances, if any, in writing neither at 

the time of joining the said post nor at any time since his joining. Therefore, 

there is no weightage in the averments made by the applicant regarding the 

assurance given by the then Director RMRC, Dibrugarh for his future 

promotion as there is no written records or evidence of the same. As such, the 

deponent states that the applicant has a misconceived notion that he was 

selected for the post of Field Worker (Senior) as would be evident from the 

minutes of the meeting of the Selection Committee held on 7/2/1986. 

A copy of the appointment letter dated 

2/6/1986 issued by the Director, RMRC, 

NE, Region, (ICMR), Dibrugarh to the 

applicant, letter of acceptance of the 

applicant dated 10/6/1986 are annexed here 

with and marked as AINEXURE- C & D 

- 	 respectivejy. 

That as regards the Statement made in paragraph 4.4 of the Original 

Application, the deponent begs to state that the applicant was given financial 

up gradation under the ACP Scheme raising his scale of pay Rs.2550-50-

2660-60-3200 to 2610-60-31 50-65-3540 w.e.f. 9/8/1999 as per the guidelines 

contained in the DOPT,GOI,OM, No.16/82/99- Admn-II dated 26/10/1999 

vide letter No.RIVIRC/DIB/Admn-97/99-2000/2458 dated 23/2/2000. 
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A copy of the Office Memo dated 23/2/2000 

issued by the Administrative Officer, RJVJIRC 

(ICMR), Dibrugarh, is annexed herewith 

and marked as ANNEXURE-E. 

That as regards the statement made in paragraph 4.5 of the Original 

Application, this deponent begs to state and submit that promotion to a higher 

post can only be considered as and when suitable vacancy arise and that too 

within the purview of the rules and provisions in force and the same cannot be / 

considered immediately on receipt of, any request/demand from any employee 

at any time. It is also pertinent to mention herein that the hierarchy of the 

promotional pOsts in this center in this cadre are firstly,' the post of Field 

Worker (Junior), then the post of Field worker and then the post of Field 

Worker (Senior). Hence the applicant cannot be promoted to the post of Field 

Worker (Senior) directly. 

That as regards the statement made in paragraph 4.6 of the Original 

• Application this answering deponent begs to state that subsequently a post of 

Lab Attendant in the scale of pay of Rs.2610-63-2900-65-3300-70-400 had 

fallen vacant on this center i.e. RMRC (ICMR), Dibrugarh and as per the 

recommendation of the Departmental Promotion Committee (Junior) the 

applicant was promoted to the post of Laboratory -Attendant w.e.f 12th  June 

2003 vide letter No. RIVJRC/BLB/Admn. -28(DPC)/2003-04/961 dated 

18/6/2003 with a direction to the applicant either to accept the said order or to 

make an objection over the said promotion order dated 18/612003 within a 

period of 7 days from the receipt of the said order. 

A copy of the order of promotion dated 

18/6/03 issued by the Administrative 

Officer, RIVIRC(ICMR), Dibrugarh is 

annexed herewith and marked as 

ANNEXURE-F. 

That as regards the statement made in paragraph 4.7. of the Original 

Application this answering deponent begs to state that on receipt of the 
written complaint filed by the applicant on 20/6/2003 .before the respondent 

No.2 about his promotion, he was requeted vide letter dated 24/7/2003 to 

reconsider his case for promotion to the post of Lab-Attendant. It was also 

brought to the notice of the applicant that as per clause 10, of the conditions 

for grant of benefits under ACP Scheme, an employee while accepting the 

said benefits under the ACP Schemes, shall be deemed to have given his 
unqualified acceptance for regular promotion on occurrence of subsequent 

S 
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vacancy and, if he refuses to accept the higher post on regular post 

subsequently, he shall be subject to normal debarment for regular promotion 

as prescribed. Moreover, it was also stated vide office letter dated 24/7/2003 

that subsequent financial up gradation will also get postponed. Therefore, 

there is no malafide intention on the part of the Centre i.e. RMCR (IMCR), 

Dibrugarh as the applicant has been promoted to the post of Laboratory 

Attendant only after grant of financial benefits under ACP Scheme as per 

official norms. Further, after having accept.ed the salary for the said post of 

Lab. Attendant, the applicant, cannot blow hot, and cold of the matter and $ 

cannot revert and say that the promotional post is not acceptable to him. 

Copies of letter dated 24/7/2003 and 

2 5/9/2003 are annexed herewith and marked 

as ANNEXURE-G & H respectively. 
	

1"'M 
That as regards the statement made in paragraph 4.8 'of .the Original 

Application, this deponent has no comments to offer. 

That as regards the statement made in paragraph 4.9 of the Original 

Application, this answering deponent begs to state that the post of Field 

Worker (Junior) of RMRC carries the lowest scale of pay from Group "D" 

post i.e. Rs.2550-55-2660-60-3200, whereas, the post of Field worker (Senior) 

which has been re-designated as laboratory Assistant which is a Group "C" 

post and carries the scale of Rs.4000-100-6000 and in between the two scales 

of pay, the post of Laboratory, Attendant are available in this centre i.e. RMRC 

(ICMR), Dibrugarh which carries the scale of pay of Rs.2650-65-3300-70-

4000. Hence, the contentions made contrary thereto are denied. 

A statement showing pay structures of 

different posts under ICMR as per Vth 

Pay Commission is annexed herewith 

and is marked as Annexure I. 

That as regard the statement made in paragraph 4.10 of his Original 

Application this answering deponent begs to reiterate that the statement made 

in the preceding paragraphs and begs to state that as per the Recruitment Rule 

of the TCMR for the post of Laboratory Assistant, the method of recruitment is 

75% by promotion of laboratory Attendant with 3 years experience in that 

grade. Accordingly two 'vacant posts of Laboratory Assistant have been filled 

up by promotions of Sri Kamaleswar Gogoi and Sri Punananda Gogoi w.e.f. 

1/9/2002 as both are senior most amongst all the Laboratory Attendant in this 
center. It is evident from a bare glace at th recruitment rules that only 
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employees who have been serving in the Lab. Attendant for atleast 3 years can 

be eligible for promotion to the post of Lab. Assistant. Hence 'Lab. Attendant' 

is the feeder post for 'Lab. Assistant'. 

A copy of the recruitment Rules of ICMR 

regarding the post of Lab. Assistant is 

annexed herewith and marked as 

ANNEXURE-J 	
Qi 

That deponent denies the statements made in paragraph 4.11 of the Original 

Application and begs to state that the promotions of Sri Kameleswar Gogoi 

and Sri Punananada Gogoi from the post of Laboratory Attendant to the post 

of Laboratory Assistant have been made as per the Recruitment Rules of 

ICIVIIR and at present both of them are working in the RMRC (ICMR) Lahoal 

and not at Chabua, Dibrugarh as mentioned in the application filed by the 

applicant. 	 - 

That as regards the statement made in paragraph 4.12 this deponent has no 

comments to offer. 

. That as regard the statements made in paragraph 4.13 of the Original 

Application, this answering deponent begs to state that as per the post based• 

reservation roster, the two posts of Laboratory Assistant falls in point No. 1 

and 2, which are ear marked as "unreserved" and as such the statement of the 

applicant that "the post is a reserved post belonging to scheduled Tribe" is 

denied by the answering deponent. Further, as the applicant was allowed 

benefit under the ACP Scheme, it shall be deemed that he has given his 

unqualified acceptance for regular promotion on occurrence of subsequent 

vacancies only. On refusal of such promotion the applicant shall be debarred 

from consideration for regular promotion. 

A copy of the post based reservation 

roster is annexed hereto and marked 

as ANNEXURE-K 

That as regards the statements made in paragraph 4.14 of the. Original 

• Application, this deponent denies the correctness of the same and begs to 
state that the applicant has been promoted to the post of Laboratory Attendant 

only after grant of finanéial benefits under ACP Scheme which is as per the 

	

• 	official norms and there is no malafide intention on the part of the office, in 

- 	this regard. 
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That as regard the statement made in paragraph 4.15 of the Original 

Applications, this answering deponent begs to state that the applicant is'• 

drawing his salaries regularly in his present post to which is has been 

• ' promoted. Further monthly' salaries of those employees, who opt for 

deposition in the bank, are sent to bank and salaries for rest of the employees 

are paid directly. Hence, the contention of the applicant cannot hold any 

ground since, after having accepted the salary for the said post, he is estopped 

from the challenging the said promotion. 

That the answering deponent begs to state that from the facts and 

circumstances narrated above, it is apparent that the Original application has 

not been filed bonafide, but just with sole purpose of causing the necessary 

'•harassment to the deponent as well as to obtain illegal gains and as such, the 

Original Application is liable to be dismissed with costs. 

• 	19. 	That none of the grounds averred to in the Original Application are valid or 

legally tenable grounds as the applicant is not at all qualified tO be promoted 

to the posts of Field Worker (Senior)ILaboratory Assistant. Further the post of 

Field Worker (Junior) and Lab. Attendant are not equivalent posts as 

contended nor is the post of Lab. Assistant a reserved post, as has been stated 

above. Be it further stated herein that the Hon'ble Apex Court has held in a 

catena of decisions that 'right' to be considered for promotion' is fundamental 

• right and as such the applicant cannot claim promotion as a matter of right. 

Hence the statements made contra there to in Ground 5.V are not tenable in 

law and carmot hold sway. As such, the applicant is not entitled to the relief so 

• 

	

	 sought for by him. The Original Application is accordingly liable to be 

dismissed. 

VERIFICATION 

I, Sri Romen,Dutta, S/o Sri Lalit Chandra Dutta, aged about 49 years, 

presently serving as Administrative Officer PMCR (ICMR) Dibrugarh, do hereby 

solemnly affirm and verify that the statements' made in paragraphs 

1,2,3,4(pt),5,6,7,8,9,10,11(pt),12,13,14,15,16,17,18,19 are true to my knowledge 

and those made in paragraphs 4(pt), ii (pt) are matter of records• derived 

therefrom, which I believe to be true and the rest are my humble submissions 

before this Hon'ble Tribunal. 

And I sign this verification on this 1 7 th  Day of June, 2005 at Guwahati. 

11 



ANNEXURE- 
sj 	 TI 	10 

4inutei of the meeting of the "Selection Conunitte" which rnr 
o 7th (Seventh) Februry 4  1986 at 12 Noon in the office t,'):C the 

Dirctor, Rgiona1 Medical Research Centre, .E.Region (I(211 -\- ) 

Di.brugarh to consider the case• of candidates for recruitrnen 
Senior Field Woilcer" for Regional Medical Research Centro i1 

Region (ICMR) Dibrugzh 
I 

	

Members 1Dresent:. : 	 :.• 

1'Dr. ,Dbarah 0  Dicctor  
IT 

Reioni Medicnl & Resear Ccntre, 
NE 0 Pegicn (ICrR). Dibrugarh 	 Cha rmari. 

2 L)r 0  T,CSai)i,a 
' 1 Prof & Flead 

Depdrtzront of nhysioiog'" 
Aam Medical College 	 .... 	Meiiber 
Dibrugath (Assam) 

3',Dr },CarUah 	• 
• 	 S 	• 

•Deprtmnt of Pathology 
i\ssurn Medical Coilege Dibvgarh (ièsn) 	Membor 

4 Dr, Negu 
Ch1ef.Mdica1 Officer. 	 / 	'_•') 
Dit'rarh District 	 bor 
Dib 	(p) 	 em 	 2 

5. Profc DChaliha 
• Prof  • 	 Déartirent' f Zoology. .. 

•. ...............................iS 0 KCol1ege 0  Dthriqzrh.(AsEic1Ti)...... Member, 

90: (ninety aight candIdates applied for the poet of 
."i1d Workerenior"OiitO.thn.OfllY 14(fourteen) candidates 
iere CQ.L1QU for riterve' ufter prop.r eprutiny. After intorvieiiing 
thcandidat's the conJ..ttc reconmended the fpllowing candidates 

aD suitable tar a pointmo o ' 	eld Worker Senior" in order of 
merit 	1. 	

• I•••l• 	 S 	 1.'. 

1 Shri /tu1 Chandri bha C 51 No9))'rom SchedulQ £ribecandidabe 

2 hr Suryye h(anta Lchan ( Si No5)1rom schedule Tri be  

From Genera - 

• i 	hXi Jagiflath..GOgQi..(,Slfl0,l,8) 
2 Shrl i\run Kr, Goqo±,(Si No 0 17. 

The committee r oruiicnod Shri rtu1 Chandra  Raiba (ST) and 

• 	 andhri Jaganath Gogoi for: appointment0 

el 

I 	 •- 	 S.  

H \k. '.. 	•' 	 •. : 
• 	 •. 	:. 	 • 

p C Skia? 	(;r. '. C 0  rha'n ) (Dr.. N 0  Pegu).. 
Chainan 	(J 	Mmbr 	 Member 	 Mnber n  

R9khee S,riuthia Chowdhury ' 1 
ADVOCATE.,:  



ANNEXURE-B 

Chowkider :- 	 Lileswar Gogoi. 
Peon-cum- 	- 	Bisitra Nath Sarmah 
Uma Kanti Das - 	Case for interview 

Field Worker Junior (unreserved) 

Dipak Dutta. 

Arun Gogoi. 

Lalit Gogoi (Si. No.6 of P1W —Sr.) 

Field Worker Reserved (Junior) 

A 	1. Sri Surjyâ Kanta Laskar (SI. No. 5 of FIW Sr) 
Sri Pradip Kr. Saikia 	(ST) (FIW Sr. S1. No...) 

Sri Maneswar Borah - ST SI. No.16 of P/W (Sr) 

Lab Attendant (4 posts) : Reserved 

• 	 1. Sri Maneswar Borah, ST 

Sri Ba........Sonowal, ST 

Sri Padmeswar Das, SC 

Sri Bulu Das, ---- 

Unreserved 

Sri Arun Gogoi- SI. No.2 ofF/W (Sr) 

Sri Robin Chandra Doloi- SI. No 19 of P/W (Sr) 

Sd!- 	 Sd!- 	 Sd!- 	. 	 Sd!- 
Illegible 	 Illegible 	 Illegible 	 illegible 

Certified to 

70y  
Si-.'ithia Chowdhor 
ADVOCATC 

I 



Drier 

The following candidates are recommended in order of merit 

Shri Phatik Gogoi 

Shri Madan Das. 

Shri Phatik Gogoi is recommended for the appointment 

Sd!-
Illegible 
07.02.86 

Sd!-
Illegible 
07.02.86 

Sd!-
Illegible 
07.02.86 

Sd!-
Illegible 
07.02.86 

Sd!-
Illegible 
07.02.86 

Sd!-
Illegible 
07.02.86 

Sd!-
Illegible 
07.02.86. 



- • V 	 - - -- '. _ ANNEXUR87 eh wA 
 

,4 	v  

m 
;' 	

1-c) 

11 
PAW 

F .  p. 

. - 

vj 

(9 -4 
V 	/V47C 

H 61a 

41 
a-at 4\A~ ShOA05  (4 

AAA 

•VE 	 ,v&w ct1f
6

' 	-Z•/A/, -/'E9 
£L& 

Certified to be 	Co V 
	

(VIC, 

ADVOCATE 



64  

L. 

/ 	 uJL Gcc&\ 
0 

I 	 - 



V .  ANNEXURE C 
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Pcrs.ionwt gratüit is admissible subject to 

rules,  

Leave will,.h qrahtednder the Central Civil 

Service Revised Leavc Rules (1972) bmended from time to time. 

Tha Cant lCjvilSevjccCOndutt Rules and he 
Civil Service. (c1n9ifcat1on Control and Appeal Rubs) are 

application to the cmployee 

7 The appointee w.11 hdvo to' give dcdlaration in 

the attached form roording marital status In the event of the 

appointee having idxethan one wife li'/ing or being merridd to 

a person having ,mo.re.:tb. one wife living, the appointment will 

be subject t o. 	grented by ,  the competent 

utn on 

0. No.travelIing allwance is admissible for joining 

the fir;t appointment. 

9. Serv.ic :rèncrd outside th.e Council will not be 

counted for purpose of the beave, grant of increment etc 

10 Prior permission of the Counc]l is to be obtained 

for publication of papers based on the work carried nut under 

the aegis of the Caunc1land for registering of a Po s~ t-Gxoduat zi  

flogrec and for the uti1iation ror work of submission of thcsi 

for a. P a b t•Gradüt&flö,eoof UhIesjtibs o r  for appearing in 
on exnm nation 

11 The employee will no t be permitted to 3pply for 

appointment elseWhere before completing ono year service under 

the Council. Not moro thn four s  applicatlonb f o r outside appoint-

ment shall be forwar'ced in 	year All applications should be 

sent through proprIdhanncl  and t  not direct 

12 Medical aid i'-  admiss1ible under Central Services 

(Medic al Attend ence) Rules A declaration regard ng depend ents 

should ae furhished in the prescribed form. 

13 The appointment is t  subject to the production of a 

Mcdcl FitncssCertificate from the Civil Surg000/Mod2cal 

I3oLrd 

14.Ho i requitred to submit an oath of ,  allogianco 

Please lot mc'tknowyour acceptncb You era expected 

on votir duly on or bOfor  



•:; I 

i 
(0 	3 	) 

(h) Attostd copios cf Cortificotas of all examination 
)assed 

Choractci Ccrtif.cato from a trustworthy person, 
duly attested by a 1st Clss flogistrato 

Declaration of Home Town 

(L) Dcl'iration of Marital Status 

(f) Dcclrotion regarding closcrelitions 

(q) Drclaraticinregarding prope.rty from Officers treated 
 C. on powith Gzcttd Officers. 

(h) federation ofdependon±s for purpose of ndicol aid 

* ob* 	0 	
0• 



A 

ANNEXURE- 

IL 

As 
(/ ) 

N. 



	
r 	ANNEXURE_S 

DI8I 1jCAp.9 :: : ASSAM 

Date: 	* 

	

/ 	
oFn:cE 

in view of the recomuiencjat::ions made by Departmental Screening 
Coniml ttee cons Li. tuted for the purpose, the Director is pleased to 
9rant of i:i.nancil up-gradation under Assured Career Progression 	fl Scheme to the following empJ.oyees of this Centre who have comple- 
ted 12 years of regular services respectively strictly in accor-dance wi. th  the guidel ].fles/in truc tion as mcii L.i.oned in of; fi.ce Memo 
i'o. 35031/1/97-1.tt(D) dated 9th AUgust, 1999 issued by Govt. of 
India, Ministry of Personnel & Public brievances & Pensions (Deptt. 
of Personnel and l'raining,Ncw Delhi) as per details given below 
w.e.f 9-9-4999. 

Sl t'ame&Deslgnatjon 
No Way 	ixeJext 

Pay 	drawn as 	Pay Scalein higher 
Scale 	p(r pay- 	:under AcP:scale 	as 

scale 	as 	i Scheme 	we:n 9-13-99 
jOU Aug.99 	9-9-99 

- 

date of 
increment . 

. 

Shri A.C. 	Rabha 32u0-85- 4135/= 4000-100- 	4300/= 1-0-2000 Field WorkerSr) 4900,= 6000/= 
sflTTRogoi 
['i.elri 	Worker(Sr) 1900/=  
Sari 	Fai aleswar Gogc5i 7650- 31o57 1 -i . 	. Lab. Attendant 3300-70- 3950-wj- 

I Sun. 	Punananda Gocjoi 2650-uS-- 3 i05/= :3050-/5.. 	32 (7.5/= 1-9-2000 Lab. Attendant 3300-70- 3950-80- 
'i000/ 590/= 

1-8-2000 Lao. 	Attendant 3300-70- 3950-80- 
4000/= 4590/= 

u. 	Shri A.K. 	Gogol 2650-65- 300/= 3050-75-  Lab. 	Atte ndant 3300.7O- . 
3200/- 3950-00- . l -8-2000 

4000/= 4590/= 
7 Shi5ar Boiah255.35 30575 ;7---- LcJb. 	Attendant 3300L.7tJ . 3950-90- 	- 1-b-2000  

4000/= 4590/= 
RhxD3pDta7550:50_ 

Field 	Wo.ker 	(Jr) 2u60-60- - 3090/= 3150-05- l-UOOO 
3200/= 35407= 	. . 

55 2-6 

10. 	hri U.N. 	Sarmah 29b0/= II 	30907= 1-8-2000 'I Pcon-curii-Ejak Runner 
32007= 354u/= 	/ 

Tne pay of 	the above men Li.oned employees liave been tixed under 	the 
provis ion 	oL 	FR-22 	1 (a) 1/ 	norma]. rules. . 

.. 

(S.N. 	Elhaqawati) 
Administrative Officer 

or UJrccLor 
1 . 	All 	coiiccrncd employeeS. Certified to 	 ) j.jt 	rtoi 	Geni 	iai 	J( fiR New 	L)Lhi 

Accounts,RI'IRC,ijibruqarh . 	. . 	. 

5L-1'.r5 o11 a]. 	fi 10:3 	of 	employee s 
Rakhee 

 C Sirauthia 	owdhury 
ADVOCATE 



T7  
P8onc. 08. : (0373) 2381 '194, 2381506 

2381548, 2381566 
/ 

fch, 
RONAL MEICAL RESEARCH CENTRE, N E. REGION 

INDIAN COUNCIL OF MEDICAL. RESEARCFI 
Post Box No. 105, Dibrugarh - 786 001 (Assam), INDIA 

No.RMRC/Dib/Adm-28 (DPC)/2003-04/1967 	 Dated the /? June, 2003 
-ORDER- 

Su b i ec 	Promotion to the post of Laboratory Attendant in the scale of Pay of 
Rs 2610-60-2910-65-3300-70-4000 at the Regional McdicF Research Centre 
(ICMR), Dibrugarli 

On recommendation, of the Junior Depathnonthl Promotion Committee held 
on 12 June, 2003, the I)ircctor. of the Centre accords approval for promotion of Shri 
I'radip Kr. Salkia, Fleki Worker (Junor).to the post of of Laborntory Attendant in 
the scalcof Pay of R2610-60 —291 10 —65 —3300 —70 -4000 pIus other allowances 
as admissible as per rules at. the Regional Medical Research Centre (ICMR), Dibrugarh 
with effect from 12th  June., 2603. . 

The pay of Shil Pradfp.Kr. S&lthi will he fixed as admissible as per rules. 
He will be goiiemedbythe usual teims and conditions of service under the Council 

4.11c will be on probation. for a period of 2 (two) years in the post of Laboratory 
Attendant from the date of his promotion ,i.e. 12-6-2003. 

5.Bcneflts of of his service as Field Worker (Junior) will be cathed forward to the 
post of Laboratory Attendsnt 

6 Ue is informed to furnish his acceptance or any objection for accepling this 
lwomoton wi(hin 7 ( scven) days of iccipt of this letter.  . 	 V 	 ' 

To 

Shd Pradtp Kr. Satida 
IMRC (JCMR),Dihrugadi 

Copy to: 

(SJL J3h2gawati) 
Adinistrative Officer 

or DIRECTOR 

I. 	The Director General, Indian Council of Medical Research, V. Rainalingaswarny 
Bhawan, Ansai Nagar, Post Box No. 4911, New Delhi —110029 for favour of his 
kind infomation and necessary action 

t 	Personal file of employee concerned. 
Accounts Section 	J, Bill Section 	5 Esit. 3 (Increinnt) file 

6. 	Budget file 	 -. Seniority file 

Z. 

3 

i' / 	 li . 	

Rakhee Sirauthia ChowdhQry 
ADVOCATE 



ANNEXURE 
the 24th JuN. 2003 

Shri Piad i Kuniaf Saikia 
Fjcld \Vorkef (,lunior.)., 
RJRc,.(icN!). J.)ibipgi 

ibis has a vcfcFC1)cC 
to oth letter (laicci 20 June 2002 wherein you have icIi.sed to 

accept the regidar ptO1Th)t1O granted vide this of[ce letter No. R1RC1l)/Mtn28 (DPC)' 

200 304;9 1 dated S-6-2003. 

In (Ii is cOfll( \ t ii ill t\ 
be mciii 1ond hci c lhii irhci ou h c been r 

,ntcd fin mci 

b iIluB1 	ih 1 	*1lL Ot p4w ol R 261 0603150653540 c1 9 	
99o) tmdct the 

\( 1' chmc tdc tIns ofhcc oidci 'o RM1( J)ib/Adm97 9-2000'2 	
dtd 23-2 2000 \ 

I I 	10 01 WC 0flUitiOfl I 01 ft tnt oI ttCi ii Ufl(iL1 Hic \5I e(l ( 
 

S;hcm. "the grai of hi 	seaI of pay under the 
ACP Scheme is conditional 16 the tc( that 

au cmph"Y• while acce.p(it'g the said henet., slual be 
(1CCIflCd to ha 	\Cfl his uinquahiIt 

aceeptan oi icguar profliot wit 
on OCculTcflce of vacancy subseqUclitly. In case hue celiscs to 

accp lh hnthci post on regular promotion suhscqucfi' he shall he subject In noima I 

debarifl°t br rcpuiai I)IO.1110ful as FCScflbe('l. 
Moreover. subsequent Financial upgra(la11011 

will gel pOStpOflCd. 

In view of the facts ientioncd above, you may re-tb ink about the entire matter and its 

conse(lUCflC due In your i'efual to accept regular prolf101iOfl and let this otfice know about 

your clecisioll on before 30th July '2003. Please note your decision vi1) be lrcaIe(l. as linal and 

on this mat Icr will be tal'n accocdiui&Y. \1fi - ' 96 oll 	

BhagaWat) 
\diui;1iSt1ali' 	()tficCt 
, Jui l)lRi ( IOR 

certifi ed torue COPY 

Rakhee Sirauthia' ChoWdhury 
.AVOcATE 



4 	•••• 	......,. 	.r 

ANNEXRE- H 
No. R M RCIDI B/PF-49/86-87/ 

	
Dated the-?c September 2003 

Sri l'iidip Kumar Saikia 
Field Worker (Junior) 
RM RC (lCMR)Ubrih 

Sub.: Promotion from the pbst of Field Worker (Junior) to the post of Laboratory 
Attendant at the Regional Medical Research Centre (ICMR), l)ibrugarh - reg. 

This has a relBrcnce to your letter dtd.23.8.2003 and in this conneCtion, this is 
to inlorm you that the matter has been considered sympathetically, but it is found that 
there is no merit in your representation. Further please note that as per clau 	10 of 
the conditions for grant of benefits under the Assured Career Prógrcssion,.(AQP). 
Scheme (which you have already accepted)," an employee while accepting t!i  said 
benefits under the ACP Scheme, shall deemed to have, given his unquIiflthl 
acceptance for regular promotion on occurrence of vacancy subsequently. In 
case he refuses to accept the higher post on regular promotion subsequently, he 
shall be subject to normal debarment for regular promotion as prescribed. 
Moreover, subsequent financial lt)-gradation will get postponed". 

As such, you are requested to accept the promotion offered to you vidc this 
office letter No.RM RC/Dl 13/Adm-28/( DPC)12003-04196 1 dated 1 8.6.2003 within 
2(two) days from the (late of receipt of this letter, failing which a decision on this 
matter, will be taken ex-paric. 

- 	 - 

(S.N. Bhagawati) 
Administrative Officer 

For.irector 
Ot&e 

tMRA(1MJ) ID,brua!b 

Certified 	rue CopV 

I 
•i.,/c, \" 
	

1 khee ADVOCATE 

."' 



51  ANNEXURE_. 1 
STAThMENT SHOWING :EXISflNG SCALES 01: PAY AND 

PROPOSED REViSED SCALES OF PAY UNDER VTH PAY COMMISSION 
--- 

- ---------------------- -------------- ---------- ----- --------- ------- --------- ------- - 
Existing sckc of 	 Proposed Riscd (tndc UlidLi 	Rcmaks n 
Pxv in IUtR 	 Scales of pay in Pm Aol First 

ICMR Scheduk of 
Giicttc Notificition 
NoiIicton 
(Rule 3& 4) 

- - 
-- - 	- 

2. 4 ..--.--.--. 
- ---------------------- - 

U 	FINIC \t 	TAF (GROUP B C & D) 
Arui .\Uc:ii.Luii 	 - 

( (I.ai! FicIdJSIorcfVcltldc) 

tlyl urt 	Jd \Vorkr 
v WTh; 	.la:i 

?uip-fcitisc-Ucrator 	750-1 2-70-14-940 	 2550-5-2660-00-3200 S-I 
("ih) I-iai 

0x Gardeiei 
• tx 	.W;iri Boy 	 . 	 .. 	 •. 

I3Ir r 	uris shop) 
• .1iliYr-culnCarpcincr(Hqrs) 

i .., . 
S  

:.eK-i11u-Glics 	Htjc 	Attcndaiit 

( 	)JI 	tti 

(N:-.-  ;ir\ 	Aitcsidajt( 

cmiic Nursing Ordcrlv/ M;ilc Nursing Ordcrlv 

CeTtiflec6 	be true CopY 

RakiJee 	iaChowdhUr7 
ALYVOCA TE- 

Page No. 7 



1 - -- 

 

---------- 

 

--- 

b\lSuiig 
- 

-- 

scaks of 
P3 	in Proposed Rcvi 

Scales of 	in Grdc undcr 	Rc 
- 	

:  Pi rt Aoff,rs 
Gaz tic Schedul1. of 
No(xfic.ition ffl  Not 

2 (Rule I 	4) 

TflI 
4 

D rscr -- 	- 	- 6 
- 

jt uor wotkcllO u 	7 7 	12 	c; 

- 

940 

- 
2550 	2604,0 	2oo (ICincr : 

v, 	••_ 

JIIH) Operator Cuj 	\VJrLm iii 

- 

wik Nw SUIL' 

u 	crls 	S Gj 75-1 2-871 - I 4-955j 5 
1030 2 -i i 	0  26 104;03 15065354(J 

S-2 
milL) n 

- 

n 	I 	itor mion Fklper 
JIun a1 AUi 

 77 	2- 	b71 	14 9 	5 duo 1030 20 	1 1.(J 2610 60 i1i0 	540 S 2 . - 	 - 



Existing scales of Proposed Revised 
Pay in ICMR Scales of pay in 

- ICMR 
Gazette 
Noli ficat ion 
(R)lc 1 & 41 

2 	 '3 	. 4 

.4_ 	i) Fe!d Lab 	Acndaii1 
.ihi ;isv 

(lii) 	sstsLutt (Jrouiid ('lan 
f iv) 	Sciiiüi 	.kiiin:il 

r 	I 13 

() 	 11aiicI 
diatuc (Mailitcuiince) 

Grade undcr 	Rem:rks 
Part A of Fi rst 
Schedule of 
Noti ficat ion 

5 	 (, 

J 

- 

(ylf) r I u., t)c1-CUIU-l'vlaSOtl 	)(3- I )- It) I O-bb-20- I 	265-5-3300-7-4x 1 ) 	 S-I 

(tic) Si C I \1 III 

(xi) 	s is' it Book Bindc 
• Scnior Ilelper 	 . 
workshop Assisiam - 
Lift Qvcraior.  

C:-:.Ai,W(arcl;ILCr. -  .....- 	....,. 	•. 	 ., 	 ....•. 	.• 	 .•, 	..... 

Sciiior (j;irdcncr 	 . 
(Cro- I Gridc-I 1 	 . 

l;Id :\cisl:iit 
1 11)CI lriiCsp(1II 	 . 

. 	 'I 	 ........... 



Post 	 - 	 Existhig scales of 	 Propcsd Revised 
P:iv in ICMP. 	 Scales of 'ay iu 

- 	 ICMR 
Gazette 
Notification 
(Rulc3&4) 

2 	 3 	 4 

CIiLIi1U 	- - 

çi) (arxnter 
(in) Generator Operator 
(iv) L:tb. Asss1;uit. 
( 'V ) XeroxMachin Opera(or 
i) 	- Iniiihcr 

''c, khop Auciidatit 
WIre 

ij\) 'talogucr 	 950 - 20 - 1 150 - EB -25 - 130C 	3050 - 75 -3950804590 ('c) F'int Operator 
. ) Theatre Assistant 

Gcstctncr Operator 
xn) cicction GradclSciijor 

L:b Auen(L ih i.  
cv) Mechanic 	Vireman_cuzn 	- 

Elect ricii - 

• 
I Who iirivcrioperator 	- -- 

~ xt (tiest Room Caretaker 
:• 	 n) I ab 	Aticndajtt 
svin ) 	.IIISft 	 - 

JIflU•)f 

i\\) t)ii 	er-cni n-u;cchanic 

vtecln tic Fi U ini 	Mist r' 
\.\n) Caretaker 
\ln) Insect Collector 

Cook 
tiperitor 

:r 
- 

I; 

là 

Grnde under 	Reiiniiks 
	 4 

P:iri A of FIrst 
SIJuLc of 
Notification 

5 	 6 



	

- 	 Existing scacs of 	 Proposed Revised 
Pay in ICMR 	 Scales of pay in 

!CMR 
Gazette 
Notificatien 

- 	 (Ri1e3&4) 

3 	 4 
----------------------------------------------- 

•!n.;IL'\cnt:er Operator 
ho?d.j- Plai M;ikcr 

.4. Riid.:r 

ciitn iu:ichi:;c man 
[iver 

	

s 	( iltir 
.;d Assutant 

(...; 
• Litr:irv Asistan1 	950-20-1150-25-I 50() 	 )-75-395(J_;i_4s9() 

kslich Rider 

	

/ 	d\,ur\r 
or Sc-t.il \Vorkcr 

I: 

('. k:; a\ ::•I;imie Ojrm:r tSr GJ 
• 	. 	isT..kr 	 • 

• 

I ;:-L;mi -operator 
' 	:r-nni-Driver 

Grade under 	Remnar 
Part Aof First 
Schedule of 
Notification 

I 

) 

s- 



S.Ni 

ç -  - ---- ----• - 	 -- 	 - 

Existing scales of  
Pa y inJCMR 	 Piopcj Reviscx 	 Grade under 	Rcnark- ScaJcxofp2 th 	 Part A of First ICMR  

Gazette 	 Schedule of 
Notjcajon Nofflici ion 	 fj  

- r.ueJ4) - 	
- 

I 	
3• 	 4 

7 	•i - 	Lii,. .AAi4I1jj 

Assslant 
tU 

4,. 	P.1zogrJpJ1cr 
Lab. Asss4a111 

4\ ..; 

Field Worker 	975-2s1 !3U-EB-)4() r-_- '-.rr4I4 tL!n'Mali 
;l3(;J; A.ssistaiii 

f 	 Nurse 
1Dcr to \k'hansc 
•1I4 

\csis:ij \lech-uuciari 
- id A,JSL1(II 

nr; Assiaii 	 - - 

S-6 

5 

C. 

S.1 



ANNEXURETI 
INICAL  

N,,ii& 	of 	 tie Pi;t .ator;uiury Aisi;iipi 

4n 	t 	Posts 	 . 2070 996 
/1 'S 1lI)jCCt to Variation dcpCfl(ICfl( on workload 

(lassitirattoti (iriiup-C 

(NonGae(Acd. Non-Ministerial) 

 O1PIY Qi-2:. 	50-I:B-o 	.0 

 Whether SChX.tJOn-C(Ini-SCOtOT Ity 5. 	Ni Sc!ccti'n 
or select ion 5y nerit or 	ion-select ion 

0 Ac hunt rot .  Direct Recruits l3ci''\% 28 yars 

7. \Vhctlicr the bcictit of added years 	f : 	 N.t applicable 
service ttl)dtSr Rule 30 of CCS(Pensioii) 
Rules 1972 admissible. 

S. I:i.hicational andoilicr quatihcatioir; I ugh School with ole yea; 
required for direct rccriii1s Lab. epericncc 

'/. \Vhctlier age and educational quali Iicatioi;s Not apjd 'cable 
trcscr;brl for the direct recruits will apply 
in Ilic Case of proniotecs 

It. Perie:l of probation. 	fnv 	. 	
. Iwu y'rs 

of rer;iiin)cfl 	vhctb,:r•hy S 	 :i) 25?s 	be direct rccriitu;e,,t irori amongst the 
direct rccruitnicni or by promaliol .  Or by c;;nrtid;;tes sponsored he E(nploviuemit 
depmatori or by absorption and p .crcenta c of 	 kxchi;itige 
Va 	a itcics to be sf11 led by various met lions b)75% by promotion of I _ahoratory At tcridiiit.c 

with 3 years experience in that grade, 

2. lit case of_recrtijtnicnt by protilotioti or 
: 	 J.aboratamy Attendant 

deputation or absorption grades from which 
promotion or aborpt ion to be made - 

IS. Circuinstaikes in which UPSC is Not apl'licablc 
cons ii ted 

II. If a D.P.C. 	CXiSI, 	. 	 . 
. 	 Selectirni Comtniuec 

wha; is its comnposit ion 	 - cJttJjgms. 	 iiiLccimgs 
I .;r.DDC;/Cldf 	 .Dircctor/tjlC 
2.1)1.)G/ADC- 	 2.Dy.Dircctor./A.D. 
. 	 lw,, cxper.s in 'the field 3.'Fwo cx4icrts in the field 
4 Cnc cxpctl representing 4.0ne cxp-t rcprescntinu 

SC/ST 	 SC/ST 

JcLcnjic 
I .Srj)D('i/CJ,icf 	 I .Director/')IC 
2.1 )DG/A1)Ci 	 2.[))'.I)ircctor/A,j), 

• 	 . 	 . 	 . 	 . 3.Sr.A.O./A.O. 	 3.Sr.A.0./A.0. 
• 	 . -'l.Mcnibcr representing 	4.Mcmher representing 

SC/ST 	 SC!S'J' 

pert ; fied t 

k4bVCATR 
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( ICMR) 

	

 
POST BOX NO. 105 DTBRUGARH 	 CareStren

.
h: 2.(1.-) 

	

ef the p 	
POST kASED RESERVATION ROSTER 	 GrAde: 

	

As 
.ethod °e 	

on 
 ..  ................. ........ -oô- ------------------------ 

 

	

for 	. 	 Nme of th 	 Wther 	 S  I. 	
. 	 &gstur of 

	

WhiCh tile 	 Incumbent nd 	 SCST/OBC! . 	 e in r k . 	
rr 

Post 	j cr:kcd 	 ditc of iQinjn 	 • General 	 tke 

4 	 - 
- .......----.-.. 

- -------------.-..---------------.------------- 

1 	 . 	 I 

	

Certified to b 	u Copy 

- 	 ft'khee Sirauthia  

ADc447E 
 Owdhury 
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REICNAL MEDICAL 	RESEARCH 	CENTRE 	N. F. 	REIN ( IC'R) 18 
POST BOX NO. 105 DJBRUGARH. CareStrength: 

of the Post POST !ASED PESERVATION ROSTER Gre 
Ar on  

- 	0 - 
hk! 'he post i:cttmbnt 	nd ( :STfOCf I rn a r 	s 

of 
Post 	is carmazkd dtc of Joinng General 

LIIA- 
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IN THE CENTRAL ADMIT 	 ?UWABATI 
BENCH 

CA. No. 94 12005 
I, 	 o 

JNTHEMATI'EROF: 

Written Reply by the applicant against 
the Piv--limkiary objection raised by the 	N 
ispondent No.2 and 3- in their written 

statements 	 I  

- 	-AND- 

• 	IN THE MATI'ER OF: 

Sri Pradip Itunar Saiki .......Rt1tionerJ 
• 	 Applicant 

-vs- 
The Union Of India and others 

Respondents 

The applicant named above 

Most Respectfully Slieweth 

That as regards the statements made in Para A of the 

objection, the applicant begs to stale that the petition is not barred 

by limitation under section 21 of Administrative Tribunal Act, 1985; 

That as regards the statements in ade iii Para B, the applicant. 

begs to state- herein that under objections the applicant, had 

accepted the financia1 upgradation and refused to accept the 
promotion to the post. of Laboratoiy Attendant whith in fact is not a 

promotion at. all. In his petition the applicant, had shown that the 

post of the Field worker (Jr.) and Laboratoiy Attendant are of the 

same rank. 

That as regards the statements made in para 15 of the written 

statements 1  the applicant begs to state that it is absolutely false that 



'V 

• •. 	as per the post based ttsewation r5ster, the two posts of Laboratoxy 	' 

Aitant. falls in point. NoJ. athi 2p which an ear marked as 
• • iiiei,d" as stated theiin. Further in this connection the 

applicant. heg to state that. one Sri Bichitra Sarrn.a who was eMng 
as peon cum L)eek ii which i f SE11IC flUIk with that. of. 

Field woiker (Ji) wa pimoIed o the post of Telex operator 

although he a'so took benefit unde the ! C P Scheme It may be 

mentioned heim that the Bschiti a Sanna has no knowledge of 

Telex In this connection the applicant fiithei be to mention 
heiin that them 15 133 such post of Fild worker in between the post 

.of Field Worker (Jr.) and• Field. worker (Sr.). • Further only in 
Dibrugarh FU.R.0 (NE. Region) of Indiaii Council of edical 

Reset rch there k3 post of Field worker (Jr4 but thei k no such post. 

	

• 	. designated as Field Worker (Jr.) in other Regibnal Medical Research 
• 	••nti of r.cM.R. Adn the öt of Meidworker (Sriis ideé•ignated 

• 	H a Lthorattry kthtant but the post of, Field Worker (Jr.) is not 
redegnateft till date 1 ne apphoaat uhmitted £L pet iticn tc the 

	

• • 	respondent N. 2 on 9.9.2002 stating the ahove• fact and requeted 
• • 	him to take necessary steps to redenate the post of Field Worker 

(Jr.)to Laboiator Axtant (Jr cotmthrtag the future prospect of 

	

• 	. • 	the applicant; but the applicant, has not yet ±teiv any ±ply of his • 
• said letter. The applicatit for the ends of liistice wnts this Hon blé 

• • • court to enquii as to whether the post. of Field Worker (Sr) is 

	

• • 	' ,• rdcsiiated as dixcted by'LC.M.R.or wad. prnposedhyR.M.R.0 (N 
Region) without conideiing to redesign ate 	p m the 	t of Field Worker 
(Jr.). 	. 	 • 	• 	• 	• • 	• 	. 

The said letter date1 9 Q02 is annd iieiWiLb 

	

• 	
• 	•• 	andrnaedasAimexwreXVil •• •; 	 . • . 
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liiexure-X\fll 

fFyped Cop'!!J 

The Director 
Regional Medical Research Centh 
N .E. Region (ICMR), t)ibmgaIh 

	 Dated: 9.9.2002 

Sub: Request for redesignation of the 1xst, of Field Worker (Jr.) 

Sir, 	 - 
I have the honoul to state before ru the followirigfrWliflcs for 

favour of your kind 1eimal and favourable consideration. 

That. sir, I was appointed as field worker.  . (Jr.) in R M R C 

Dlbrugarh vide your appointment letter No. RMRC/ JCMR/Dib/ 

appointment 1 85-86/ 451 dated 2.6.86. 
That Sir, I am seiving in the said post since my appointment 

till date,. Now it is learnt that no such type of post is existed in any. 

ICMR institution except this Center, hence there is no scope of 

future ptnnotioii from this post. 
I therefore, request. you to talke necesèary step to redesignate 

the post of Field Woiicer (Jr,j to Laboratol3f Assistant (Jr.) 

considering my future jm)spect on this line. 

riahanking You 

Your faithfully 

Pradip Xuivar Salkia 
Field work (Jr.) 


